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PUBLIC ACCOUNTS COMMITTEE 
(1971-72) 

Shri Era Sezhiyan 



1, the Chairman of the Public Accounts Committee, as authorised by 
the Committee, d o  present on  their behalf this Nineteenth Report on the 
Action Taken by Government on the recommendations of the Public 
Accounts Committee contained in their 118th Report (Fourth Lok Sabha) 
relating to  the Department of Rehabilitation. 

2. On the 8th July, 1971, a n  "Action Taken" Sub-Committee was 
appointed t o  scrutinise the replies received from Government in pursuance 
of. the recommendations made by the Committee in their ea r l~er  ~ e p o r t s .  
The Sub-Committee was constituted with the following Members : 

1 .  Shri B. S. Murthy Convener 

2. Shri H h q w a t  Jha Azad 1 
i 3. Shri Ram Sahai Pandcy j 
I 

4 .  Shri C. ('. Desai } Members 
I 

5. Shri Thdlai V~llaliin 
i 

6 .  S h r ~  Shyam Lal 'L'adiiv J 

1. Thc Action Taken Notes furnished b) the Gwernment  Herecon- 
sidcrcd by thc Acllon I'nkcn SuhCommittec of the Public Accounts Corn- 
mittee (1970-71) at their sitting held on 18th December, 1970. Consequent on  
the diswlutlon of the LoL S;ibha on the 17th Decembcr. 1970, the Public 
Accounts Comni~t tce  ceased lo exist I ' nm that date. The Action Taken 
Sub-C'nmn~~ttcc of the Public Accounts Cnmnlittee (1971-72) considered and 
adopted this Report at'their sitting held t>n the 3rd August. I471 hami on the 
w p p s l i n n s  of the Sub-f onimittcr of PAC (197Cb7l ):and furthcr inforniation 
r w e i v d  Srom the D c p r t m e n ~  of  Rchabili[aticm. Thc Report $435  tinally 
adopted by the Public Accounts Committee on the Zlst .411pi1\1. 19.1. 

4. For  fidc~l~~) of rcfcrcncc the rn.irn icmclus~onr rr.conimcnd~ttons 
of thc C a m m ~ t t e c  have bccn pr~ntcd  In thtcL I ? I C  ~n the hod? of the Repon. 
A statenlent s h o ~ t n g  the  .cummi~ry of. the main ~ iommendat lon~i 'obser -  
valrons ol' the Conimtttce i s  appended to ihc Report ( A p p e n J ~ r  11). 



5. The Committee place on record their appreciation of the commend 
able work done by the Convener and the Members of the Action Taken Sub- 
Committee (1970-71) in considering the Action Taken notes and offering 
suggestions for this Report which could not be finalised by them because of 
the sudden dissolution of the Fourth Lok Sabha. 

6. The Committee place on record their appreciation of  I ~ C  assis- 
tance rendered to them in this matter by the Comp(ro1ler & Auditor General 
of India. 

h i w  DLLIII ; 

Aupsr  31. 1971. 
~ h o d r i  9. 1893 ( S ) .  

ERA SEZHIYAN 
Choirnratr . 

Public .4ccnrmts Conrmirrrc. 



CHAPTER 1 
REPORT 

1 . 1 .  This Report deals with action takcn by Government on thc re- 
commendations contained in their 118th Report (Fourth Lok Sabha) on 
Appropriation Accounts (Department of Rehabilitation) 1967-68 and Audit 
Report (Civil) 1069 which was presented to the Housc on the 30th April, 
1970. 

1.2. Action tahcn notcslstatement~ have bcen rccetkcd In respect of 
all the 52 recvmrnendat~ons conta~ned In [he Kep)rt. 



I .  6. In paragraphs 1 .24-1.25 of the 118th Report (Fourth Lok Sabha), 
the Public Accounts Committee while referring to the need for a long term 
Plan for Dandakaranya Project made the following observations :- 

"The Committee feel that the Dandakaranya Project has gone for 
beyond the scope originally envisaged for it. The preliminary 
project report contemplated an outlay of Rs. 17.70 crores for 
the resettlement of 12.000 agriculturist and non-agriculturist famili- 
es by the end of March. 1961. For this purpose. it envisaged 
the reclamation of 70.600 acres. However, in  actual implemen- 
tation. the project has been ullowcd to prow. year after year, 
uithvut any kind of long-range planning. The actual (gross) 
expnditure on the project to the end of March I968 amounted 
to Rs. 41.10 crores. of which as much as 33.36 wits incurred 
during the period l9hl---1968. which fell cwtside the scope 
of the project rcport. .4s against 7O.HK) acres H hich were to 
be reclaimed for resettling 12.000 fa mi lie^. iin area of 125.089 
acres has htmt reclaimed for the settleme111 of 13.300 families. 
The data furnished to the Committee indicate\ that substantial 
reclamatton is still under contemplation of 111c Prc+xt authoriti- 
es, who are moving the concerned Stiitc <hvernnicnt.; of relc;~sc 
of more land for this purpose. 

'The Committee are not in  fakour of the projwt k ing  allowed to dew- 
lop in this ad ltoc fashion. The abscnce of a long-term pers- 
pective plan entails the risk of' Government being committed 
to expenditure on the scheme, ~ ~ t h o u t  an) c\tiniation of 11s niapni- 
lude or of the necessity for expenditure on that ~ a l r  in the hght 
of an wer-all plan. I t  could he [hat the developments, utider- 
taken far ma) not fit ici or fall In H I I ~  the requirement\ of' thc 
place. .A5  earl? as 1965. thc Estimates C'nrnmittec had drawn 
attention to the need for a $faster Plan for the project. Thts 
15 yet to be draun up : a rebtud project rcpnrt prcpred In 1962 
i5 still auaiting Ciowrnment's approval. pending formulatton of 
the Master Plan. I t  is rcgretrahle that Go\ernment Ira\e so far 
sheivcd action on thc preparation of' a long-tcrni plan for the 
Project. I n  the C'omrnltla'?. op~nion. t h~s  dtws not brook fur- 
ther delay. The C'omrnittcr ~ o u l d  Irtic tmmcdratc actton to he 
takcn b) <iorernmenr to draw up such s plan, in the 11ph1 of 
ohjectiics u hich \hould he cleurl) spelled out. The Plan <houlJ 
also rtrws\ the estimated outlay for thc evmpkmn of' the pro- 
ject. on thc haw of dcfini~c targets. and should bc p W  hefore 
Pnrltamcnt along with !he demand$ for grant5 when next pre- 



wnted. While drawing up the Plan, Government may take note 
of two factors which have a bearing on the scope of the scheme: 

(i) the extent to which further reclamation is necessary based 
on a careful assessment of families now awaiting resettle- 
ment and the prospects of these families being persuaded to 
move to the project site ; 

(ii) the extent to which land suitable for reclamation is likely 
to be available, taking into account the unwillingnessof the 
States to part with such lands and the fact that a good pr* 
portion of land made available in the past has been found 
after survey to be unsuitable for reclamations." 

1.7. 111 their reply dated the 8th December. 1970. the Ministry of 
Labour, Employment and Rehabilitation (Department of Rehabilitation) 
hale stated as follows- 

"While Government recognise the necd for the preparation of a long- 
term plan for the Dandakaranya Project as suggested by the Committee, 
thcy would like to state that. for the reasons given below, i t  is extremely, 
difficult to d o  this in the present circumstances : 

(i) In the year 1964, there was a very heav) influx all of a sudden 
from East Pakistan. This influx praduaii). died down after the 
middle of 1065. Last year the position Has that the number of 
Ihmilies available for rewttlcment and who Mere prepared to move 
to Dandakarnya had gone down consrdcrably. It was at that 
timc contemplnted that i t  might be necessary to nind up the 
programme in Dnndakaranya in the first three >ears of the Fourth 
Five Year Plan. Huuevcr. since the beginning of the current 
year, there Here ugnc of' an increase in the influx from East Pakis- 
tan which gathered momentum in the summer months. From 
January 1970. nenrlg 2 . 5  lakh persons haw arrited from East 
Pakistan. It cannot be said at present as to how many more 
w i l l  come. Out of the i w ~  influx. Go~ernnient decided to send 
10.000 famtlies, i.c. about 50,000 persons to Dandakaranya. 
I t  will thus hc observed that the positicln now is completely 
different from what it was last )car. In such circurns~anccs. i[ 
IS difficult to fore* the fttture rryuirenwn~s and to prepare any 
rcau)nablc plan of t~peration-, in Ihndakrrranya. 

( 1 1 )  .4prtcultr1ral land IS not c3\! to find In thc countF .rnd pdrtl- 
cularly In Dandnkaranya at ~ h t \  \(age 01' I I \  debelopment. The 
State Cio\crnmen~s of Mcrdh>a hideh and O r i w  h ~ ~ c  heen 
t c q w t e d  to rclcuw more land Tor the rxtt lcment of East 
h l r ~ s t a n  refulr;ccs In the hndnkan ln )a  arca but the response so 
f r r  ho not bcen wry ewoursgtng. The matter 1s. however, 



being pursued further with these Governments but it &mot  be 
said at present as to how much land will be madc available by them 
for the resettlement of East Pakistan migrants in Dandakaranya 
and when. As such, it is not possible for the Project authoriti- 
es to assess the extent of land which would be available and the 
extent to which further reclamation of such land would he 
necessary ." 

1.8. In these circumstances. i t  is hoped that the Comminee would 
kindly appreciate the difficulty i n  the prcpnration of' a plan 
of' action for Dandakatanya \\hich could he placed before Parliament along 
with !he Demands for grants uhen next presented. Such :I plan can he 
preparzd b) the Dandakaranya Project only after the picture regardirrg 
further releases of land hy the two State Governments bccomes clear and 
a final decision is also taken regarding the ultimate number of familie\ to 
be resettled i n  Dandakal-anja. Srcp~ for the prcpara~ion of a plan o l ' i i C -  
lion will hc taken as soon as thc position become.r ~ l ~ i i r .  

1.9. I t  rnq.  also. he mentioned in t h ~ s  connectic)ti that, i n  conwlla- 
tion with the hlinistr? of Health. Family Pli~nning, Work\. Houvng and 
Urban Dcvelapnrent, certain steps have been take11 for thc prcp;ir;itlon id' 
\laster Plan fur the Dandakaranya a m  a5 a wh-rcgion ol Ihr Soulh- 
East Resoi~rce Rcgiorr. 



Granb whm next presested. The Committee also note Governmeats view 
tbrt such a plan can be prepred by the Project only after the picture regard- 
ing furtkr release of land by tbe State Covemments of Mdbyr P r u k s b d  
O r b  becomes dear and a flaPl decision is taken regarding the ultimate mun- 
ber of families to be rattled in Dandakrranya. Tbe Committee desire 
that effortcr should he made to flnrlk tbtse matters quickly so as to prepare 
a Master Plan to be laid on the Table of the House with the Demands for 
Grants for which a target date sbould be fixed. 

U/ilira/ion o/ Truclors /or McchanireJ C ~ r l t i ~ ~ i t i o n  
Para 1.63 (St. No. 18) and Para 1.75 (Sl. No.  20). 

1.14. Referring to the utilisation of Tractors for Mechariised ('ulti- 
vstion. thc Committee niadc the following observations in para l . h 3  or 
their IIXth Report (Fourth L.ok Sitbha) : 

"The Committee \\auld like a revicu to be conducted to aeertain 
whether the cxisti~ig fleet of' tractors retained for mechaniwd 
cultivation arc being put to thc best possible use. Norms for 
output should alul be evol\cd and *ays and means fouiid t o  
op t imix  the output f'rom the\e tractors. so that thc scheme 
could 'break cbcn'. I t  should ill\<) hc enwred that the t rac ton  
arc u r d  to the niaxlmum postihlc extcnt hy the wttlcrs for uhose 
I'ilc~l~t! thcw arc mainly intended." 

" 4  C'tmnirttcc cclniprwnp o f  I k p u t >  < 'h~el '  X c l m ~ n ~ ~ t r a t o r .  Frn.l~ic~al 
, \ d \ ~ \ c r  R. C'h~ct . \ s ~ o u n r \  O V w r  L h n d ~ i l ~ ~ r . i n ~ . r  Protest nnd Agrrs~r l t~~ra l  
hri\ix.r ~n the 1)cprrrtmcnt r ~ t  H e l i ~ h ~ l r ~ ~ t ~ c ~ n  \b.i$ s o n r ~ ~ t u t c d  I(-, go Into 
ttw \ . I ~ I O U \  mdde h! the Puhllr Account\ C'ornm~ttec 
ilnd ru.w\t u d ) \  and nIc,tn\ 01 Iniprcnlnp cvxut lon  ol the nIt~hdlllkc[ 
c u l t ~ \ ~ t ~ e m  wtwmc r r \  I)crnct.~lar,m).i 7 h c  I ~ n d m p  af the Conirn~tt'y 
.;re r c p r c d i ~ ~ e d  trclt)\s 

I t  u;ir lcarnt that the u x w n  c h r r ~ ~ p  \ r l t ~ ~ h  the t r . l~ t ,v \  can be u ~ J  
r q r t ~ ~ l r l  r $ 3  I n i  I t 20 J,t>\ try orw 
11uuth I thc twprnri~rip .rnd tarirrtgh~ 17r ,it the crid 

thr rain) r , i w n  I ,  hcn~r ,  the u ~ ~ l w i h r i ~ t ~  t b t  tr.rslon Icrr agr~cul~ur.il  
c!pr,~trorts I \  r rblr tc ld i1 u m  i d 1  thdr. (vi thc wtiolc. .thou1 Ilxj ;tr.ms 
could bc plebngM 4n n waron,  conar\itng ol '5 plu\ hb dire*. 



In the off-season, the tractors are being used for haulage purposes. 
For example, in 1967-68 the fleet of 43 on-road tractors was used for 18,108 
hours for agricultural operations and for 9,350 hours for haulage purposes. 
The haulage concerned the transport of agricultural as well as other articles. 
in 1968-69, the tractors were put to 15,206 hours of ploughing work and 
10.200 hours of haulage work. while the respective figures for the period 
April to November 1969 of 46 on road tractors were 14,337 and 8.276 hours. 

We were told that. sinw the past four years, the Project has taken 
up manual reclamation as additional to and supplement of mechanical 
reclamation of forest areas released to it by the State Governments in view 
of the facts that this t ) p  of reclamation does no1 result in the disturbing 
of the fertile top soil cover. prwidcs work to the settling families and is, 
on the whole. more economical than the mechanical reclamation. I t  is 
envisaged by the Project that this programme of manual reclamation will 
be continued and even intensified during the next rhree or four years. After 
the manual reclamation is eflected, the land needs to hc ploughed by trrtctors 
and this  cannot he done hy bullock-driven plough. We were told that, 
on this scope maintenance of a fleet of tractors is essential. 

As is known. the DandaLaranja area is remote. communiwtrnn\ 
poor and the terrain isrough. Private transport hardlj  exist^ in thc /one,z 
&here the major works of the Project require transport ccm\c!ancc I llc 
Project trucks undergo sewre punishment whene\er the! are uscd on such 
bad terrain. He  were apprised that the tractors hakc done !ct nun'\ 
senrcr: in the% interlor areas. 

C'onsidenng these conditrons. \he apree that maintenance of a flect 
of tractors has been necessan in the past and the necewt) \ \ i l l  contintic 
LO be felt i n  future. and there IS no wbslitute for them. 

The iechnical members of the Commiltec opened that in order tocn- 
sure that the runntng of tractors ~ 3 5  economic, each tractor should habc ,HI 
output of 1.W hour\ per )ear Othcr~lrc.  a tractor I \  \uppowc.d lo 
have a liie or 10.000 hours or 10 years Hut, ~n Dandakamnja agrtculture 
is by and large rain-fed and the u~~lr~ahil i t)  of tractor 15 Iin~ited to Kharif 
stason onlj. Hence, the sa~d  norm ma) not be ~ h o l l j  approprtatc, rn 
condrt~ons obtaintnp here. Accordtng to data furn~shcd to u\. the tractors 
clocked between 500 and 701) houn a year In order h o a c w .  to improw the 
situation we would sug~mt  that haulage should be nlaxim~sed to counter 
halance the limitati(m on cuttiration srdc. Thi\ might incidentally, reduce 
the pressure on tmcks. 

While, a5 urged by the Puhl~c Ascauntv Committce, ways and mcarra 
should be found to optimise the output rrom thew tractors, we a n  not 
quite sure whcther the scheme could bnak even. For one thing, the rncton 



work in conditions of handicaps i.e. in areas freshly won over from forest 
where they have to effect the first ploughing and in the rugged interior areas 
where well-defined roads aregenerally conspicuous by their absence where 
they perform haulage. These conditions impose strain on their depracia- 
tion. Secondly, their working period is stringently limited while the es- 
tablishment and overheads have to he kept on for the entire year. 

As regards the observation of the Committee that the tractors should 
bc used to the maximum possible extent by the-settlers, the Committee 
understood that the entire fleet was being.used for the purpose of first plough- 
ing of the manually reclaimed lands during the month of June when the first 
showers fall in Dandakaranya. In this very period. as we learnt, requisi- 
tions from settlers for ploughing and harrowing of their land are at their peak 
and the Project has been unable to comply with their request on accoimt 
of the pre-occupation of the tractors. Howcver. ploughing of the manually re- 
claimed land could also be said t o  mdirectly related to settlers work as 
these very lands are allocted to the incoming families. We would. however. 
urge that possible elfore> should be made to ensure that wherever settlers 
come forward to use the tractors on hire basis, the facilit) should bc pro- 
\ ided to them." 

1.16. ' b e  Committee would like to s u g ~ e t  tbat a suitablc n o m  for 
output of tractors in respect of both hrolage and cultiration be prescribed tak- 
ing into account the peculiar conditions of the project area so as to emure 
their economic utiligtion. 

1.13. In t lwr rcph dated the 3 h h  Novcmhcr. 1970 thr .  M~n~,r ry  of 
L a h u r .  tmploymcnt and Kchahllttation have stated JE f o l l o ~ ~ :  

"On ra-onctl~dt~~)n o f  tipurrs w ~ t h  A.G . O r l a .  the ldlc hour5 Tor the 
KRO frorrl 1961-62 t o  1%-69 come to 1 ,W.W 2 . 0 0  lakhs rnstead 
of 2.6% lukhb as oripinallj m e n t ~ u n d .  A mvised statcmcnt giving the details 
of~dle houn  1s enclosed. The Cornrmtttc has already been ~nformed that while 



certain reasons for idling arc  of  the nature which can be controlled, if not 
eliminated. the idle hours due to  certain other reasons a re  beyond control. 
Therefore, i t  would be necessary for us t o  exhibit the loss under two heads 
namely 'avoidable' and 'unavoidable' loss. On this basis, the break-up of  
1.99.909 hours ,would be as under : - 

(a) Avoidable reasons - . 1.45,IOO 
(h)  Unavoidable reasons . - 54,809 -- - 

Total 1.99.909 
- -- 

T h e  reasons for the 'a~ordable '  loss on :iccnunt of idleness are  as  under : 

( I  due to  mechan~cnl brcakdoi+ ns over and above the permissible 
norm ; 

(ii) due to uan t  of land: 
(iii) due lo want of POL. 

Even  effort 1s being made b! thr\ O r g a n ~ \ ~ r t ~ o n  to reduce the l o t u s  on thew 
accounts to  the bitre\t minlnlurn but Ir nor pob\~ble to  completcl) elrnllnate 
them. Inspitr. of bc\t cfTorts. man\ t1me4 i t  \rould not hc posuble to d w l d  
the loss due to one reawn or  the other. For  ew;irtiplc. as the age of thc ni.1- 
chrnes increaws. rhe bredhdcwn\ a l w  proport~cln~~tcl! rncrcarc and mdn! 
t ~ m e s  some unfore\een hrc,rldLi\\n\ al\o twcur for \ \ l i~ch \\c II.I\C 10 .pcrid 
a conhrderablc tirnc ~n prcxurlng \p,ircs to rcpitr thc tr. l~tor\ dnd r c - ~ w i i -  
missron thc same T hc \drlou\ prix.esg\ rn\rAed b e t ~ c e n  thc prrlod 0 1  
ln~rral pldnn~ng of ths rctl.tnistic,i~ 0 1  I.ind a11d the actual \tart ot rcclam.~~rcw 
o p r a t l , l n \  b\ [hi. tr.i~[gw\ h,t\c .rlrc.d\ bccn cxpln~n:d 111 prodl dct:~rl ro 
rhc Comm~t tee  I t  ,r t o r t u ~ t w u ~  ~ t t r ~ h  ti1 thc rcic,ir of I.triJ at rhr 1.151 mlrlurc 
led to the ldl~ng 0' rhc tr.ictor5 JIK I * )  wdnt of land. 111 w c h  clrictnl\t.ince*. 
~ d l ~ n g  could not bc . l \ txk'l .  r n q ~ t c  of thc txst plrnr~irtg .inJ cllort\ h) thc 
D.D -1, w t l l  ,i\ thc ~c~!icc.rnr.J Stir~e C~o\crnmcnt  ( ornlrig to thc I t w  dLie 
to n i m - , ~ ~ A i b i l ~ t \  POL .it t~rne-,. i i  15 rntim,it.d t h t  ,)tit (>! < . l h l  h w r \  
on rhr\ a ~ ~ c r u n t .  . ih)ut  3.000 ht>urc here lo\! In rc\pccr oi rhc tr.;,ror\ \ r r w l ~ n g  
In Andanun  I h o d \  alone due t o  w m c  5hrpplng d~ft icul t~c\  of 1'01 frawi 
the n~dlnland I(, 4nddrndn I s l ~ n ~ -  .ind the h f t ~ n g  of thc \.imc f r ~ m  cjnc 
I\lanJ to  anolhcr 111 A n d r n u n  I d i n d  I ' r~r~her .  on  tkc ni.irnl'~~rd, thc tr,tkttbrs 
arc uorhing In the Inlerlor lorc91 drCd5 whcrc no tran%port f e s ~ f ~ r ~ c $  ucrc 
ava~lable  and during ccrraln pcaL pcrliwls (11 rhc wac*m, thcrc ~ a c  ,rcurr 
\hort,ige oC POL. all o\cr tlic ~ o u n t r  .ind thc 1 ~ ) ~ ~  am r h t \  ~ c o r c  ~ o u l d  r t t t i  

ix abd~ded  fkxdusc of t h c ~  rcdwn\ and i~tilorc\ecn hrc.~hdown on thc PC)[. 
tanhcri on  thc ud,, wmctirns\ therc rrm) I c wrnc 5ltytht dchb 111 the KM. 
tanker\ rc.u.htnp rhc uorh-51tc in thc ~n t r r ror  lorr,~ rhw, .I.lrtlng the r r d ~ t o n  
o f  P O L  and  rcwlrrnp In tdknehs 41 ma% bc wen from the Rgtsre5, the Icrw 
o n  t h  account 1 5  \cry ncg l~pble  ac about TYX) hour% urrc lo+t over P 

pen4 af  c ~ g h t  year*, pmtcular l> in blew of rhe ct l t f  clrcumstanscs tn ~ h x h  
the WRO rriPCtoFt JIC t o  work 



'The reasons for unavoidnhle loss on account of idkness are as under:- 
( i )  Rains; 
( i i )  Shifting from patch to patch; 

( i i i )  Mounting or changing of heavy land clearing equipment; 
( i r )  Boggy area ; 
( v )  Presence of large number of lengthy and thorny creepers and 

canes, particularly in Andaman Islands; 
( v i )  Menace of wild animals like elephants etc. etc. 

I t  would be readily agreed that the losses on account of the abovc rea- 
sons are definitely unavoidable as no one has got any control over the rains 
menace of u,ild beasts, boggy area, growth of creepers and canes etc. etc. 
I n  fact. i t  uould hc more appropriate i f  thew hours are excluded from the 
normal expected time cir. potential hours available for the tractors during 
o season. This cannot be treated as 'lo\\' to thc Government i r f  India due 
to the said reasons. 



1.21. The living conditions in the field for both officers. and staff am 
also not satisfactory. Since it is the reclamation staff, who a n  first to enter 
the interior area for taking up' the work where both accommodation and water 
facilities are scarce, they have to face great hazards and hardships. Despite 
all such difficulties. sustained efforts are continued to be made both by the 
officers and staff of R R O  to achieve the maximum output of work. Under 
these circumstanc*~, i t  would be necessary for us to give some consideration 
to the forced loss of hours. From the loss of hours, it may be seen that maxi- 
mum hours are ILM due to non-availability of lands in time for reclamation. 
This loss had mainly occurrcd in respect of the tractors deoloyed in Danda- 
karanya area. Foi the information of the Committee, thr - nenerally 
followed by DNK Project with regard to the release of lawhe, per*'!. briefly 
mentioned at Appmhx 'B'. From the detail, given therein, i t  .. .,dd be seen 
that not only the release of lands for reclamation by the Stntc Glwernments 
is a laboripus process. there is a considerable time-lag ,:,: & e n  the date of 
initial release of land by the State Government and it- ,b..,e on which KRO 
is actually allowed 10 take up the reclamation operations. Needless to say 
that the State Government and their Forest Departments hate difficulties 
of their own in completing this process and at times serious dela?? in final 
release of th: a m  to he reclaimed are inevitable. No doubt the 1>1).4 and 
R R O  do continuously pursue the matter with the State autlic~rttics for the 
timely re lea.;^ o f  lands and thc extraction of the valu;~bic t~rnbcr. Inslaliccs 
are not wanting when in spilc of these ethrth, there h;~vc hccn :tboidahlc dclay 
in this regard. 

1.23. The Committee undc.mtad that r result of rcconciliatioa of 
figura with Audit ICe wmber of idle b w r s  of tractors during tbc period 1961-62 
to 1-9 bas . h e  beco revised to 2 WEhs appruxrmtely. TbE rev id  figures 
indo& 1.45 Irkb idle bourn doe to avoidable r c m  W'bik tlw CmmEtkr. 
take .ate d tbe ditecultieb W n g  to laa3 of hours the) wcwM urgc tbnt efforts 
rboPM be made to r h  tk Idk barn dw lo rvoidrblc rearom by better 
p v i h m h g  of oywr?ri 4 P.O.L. for tracton aad dour courdiumtioa wltb 
Sbtc G o v e ~ t s  cOlKereed for timdy rr. iWjty of Lad far redrmatioa. 



Brtakbwns on Kotnatsu rmd HD 2 1 P Tractors : 
Para 1.27 Sr. No. 22. 

1.24. Referring to the heavy breakdown of Komatsu and HD 21 P 
tractors the Committee made the following observations in para 1.77 of their 
118th Report (Fourth Lok Sabha):- 

"The data furnished to the Committee indicates that some of the 
Komatsu Tracton supplied by the Director General, Ordnance 
Factories to the Project have been constantly breakingdown. 
The +w has been expressed that these have "certain inherent 
k ~ ~ l d  be %ng defects." The matter calls for close investigation 

.Icfinit is many as 36 of these tractors (out of the total fleet strength 
or 3 8  tractors with the Project) have been grounded for 
"the I. st two years". The Committee would like to be apprised 
of the I ,Ifs of this investigation and the steps taken to rectify 
these ad. h." 

1.25. In their reply dated the 30th November, 1970 the Ministry of 
Labour. Employment and Rehabilitation have stated as follows:- 

"This Organisation acquind 133 Nos. Komacsu Tractors through 
D.G.O.F. during the years 1959 to 1%1. All these Komatsu Tractors were 
imported from Japan for the first time by the Defence Department with a 
view to start progressive manufacfure of the same tractors in the Ordnance 
Factories and later on the undertaking of manufacture of these machines 
was transferred to Mis. Bharat Eanh Movers Limited. Since these machines 
were a new introduction in  the country and that it was a very high level deci- 
sion to undertake the progre sive manufacture of these tractors as a matter 
oi  national policy. this Organisation had no say in  this matter, and 
I h s t  tractors had to be accepted by this Department. Thex machines 
bring a new introdustion in the country, the inherent defects of these tractors 
starud coming to light only after they were commissioned, and ultimately 
a scrlpe came when 36 out of 133 Nos. of these Japanese machines had to 
b: grounded. These tracton alongwith other Komatsu Tractors were studied 
i n  detail for th:ir inhercnt d:fects by Technical Co-ordination Mission of 
Ccntrrl Water & Power Commission and also by this Department. As 
and when som: dc fccts came to notice, certain modifications as suggested 
by the C.W. & P.C. were carried out on most of the Komatsu Tractors in an 
effort lo run thew iemtors in an tiunomical man ner which had already been 
acquirud by this Organisation. ARtr the modifications. 97 Komatsu Tractors 
fitted with Komllru engines started giving atisfactor). service, whenas 
th: ptrformincc af the Komatsu Tractors fitted with Mitsubishi engines still 
remlined unratisfaclory, The of frequent breakdowns and inherent 
d:fccts on 36 u w o r s  fitted with Mitsubighi engines were examined by this 

9 wspi-2 



Organisation in detail and certain modifications on the engines were s u m  
ted. It was decided in the meeting held with the representative of D.O.O.F. 
und Ministry of Rchabilitntion in Ncw Dclhi on 254-1965 that the cost 
of s p r e  parts required to carry out the modification on the Komatsu Tractors 
fitted with Mitsuhishi engines will be shared 50 : 30 by D.G.O.F. and R.R.O. 
Somc of the spare partz as rccomrnendtd by our Depnrtment and a g m d  
to by the D.G.O.F. had been received but a few are still awaited. I t  is pro- 
posed 011 receipt ofttic sparc parts. to carry out mudilica~ions on the Mitsu- 
bishi cngincs in an nitcrnpt to  re-cornniission thew tractors. I t  is premature 
1,) say whcther thcsc rnac.11int.s w,il l  pivc sarisfactory service :caller carrying 
out thc nindifc;i~ions. h~toditicaticwi on a few sclected tractors will be carried 
aut 9s soon ;1i thc con\crsclticln kits are rwei\cd : i d  a trial run m:ldc and in 
C ~ S C  the performance is found satisfactoq, modi1ic;ltions on thc remaining 
tractor> will 3 1 s ~  be carried out. By resorting to rnoditic.;rrion on it11 the hlit- 
d i s h i  cnpines st a stage irhc.11 \vc. cannot I'ully visualisc thc pcrfmmncc. 
c o n \ ~ n i ~ v l  of ;i!l [ract~lrz iri one lot i \  11ot ccmdcrcd advisable. 13cpenciing 
o:.r the re.111ti \>I' thc rnckditiiatic)n i>n :1 fc\v trxtors and tlic futurc rcquirc- 
~ntnt of rracrar.; iri thi, Orgiinisation. ;action will bc taken cithcr to comn~is- 
sion thehe ma chin^^ tLr 11) ddiqwse them of." 

1.26. ille Conimirrcv are not sptisfiul with Ministr?'~ reply that dejwud- 
iag on the results of the n~oditications an  a few WtsuWi  cayin43 and the 
future rquircmcnt of tr:rctorr io the Oqrnkation, action w i l l  be taken cithfr 
to cornmi~4on i tw homatw tractors fitted w i t h  thew. cmgiafs or to d w w  thcm 
of. 



"The question of rectification of defects which is stated to be 
11nder examination in consultation with the DGS & D and the 
firm's rcpre~mt:~tivc should alw he energetically pursued." 

1.28. In 111tir reply diitctl thc 4th L>ccember, 1970, the Ministry of 
1-nbour, Employ~ncnt and Kc1)alhlitation (Dcp:~rtmcnt o f  Rehabilitation) 
11ave stated au fc~llow: - 

"With rckrcncc to para 1.93, i t  is ,uhmittcd that the r c p r t  rcceiccd 
from the Indian Agricultural Research In\titutc in January, 1966 
had nc.rthing cateporic;il t r b  s , ~ v  regarding thc kr ih i  p o w r  tillers and this in 
fhct referred to the wr f '~~ rm:~nce  of the oihcr pov.cr tillers \\hich nere earlier 
prototyps o f  thc wrnu Jitpancw :omp;lny with nho\c collaboration thc 
krishi poucr  t i l !~ . r \  n:*rc hcinp, 111ii11111~ctl~rc~i ::I S:~na:n;tgar. H; &r:ib~.d. 

1.50. 'T)rc ('mmictw further aotc from the enquir! rcpr t  that no action 
twh! k. tilrrn against the tkrn for I& pcmktiaq defect of mcrhrutiag of engine 
a r k  I),(;..% dlr I) bas w t b  the tirm'r wotcntion h a t  "11 king dcsign 
fcrtsrr wm h.)oni tk sfcv of comtrut." 'IbE i ommtttru. lrould lilrc Gar cm- 
mrvl to cwuiae 8% to e y  rr rnytnc witb dcfcctirr. d t s i ~ q  nm accept4  and 
m b l  ca~sr d a c t k  rrwr mow npn to Gotenrmrat. 



Working of Industrial Scheme ' 
Paras 1.130-1.131 Sr. Nos. 32-33. 

1.31. Referring to the working of Industrial Scheme in the Project, 
the Committee made the following observations in para l.13Ql.131 of 
their 118th Report (Fourth Lok Sabha):- 

"The Committee observe that no details are available with the Project 
authorities in respect of goods worth Rs. 24.30 lakhs shown in 
the accounts as manufactured under the Industrial Scheme. This 
amounts to more than a third of the total value of goods manufac-_ 
tured under the scheme according to the accounts i.e: Rs. 61.44 
lakhs. The matter needs thorough investigation and the Committee 
.would like to be apprised of the results thereof. 

The data compiled by Audit shows that this scheme incurred 
a cumulative loss of Rs. 35.60 lakhs upto end of March. 1967. 
The project authorities have, however, not accepted these figures, 
which are stated to be under verification. It is regrettahlc that the 
Project authorities did not keep any systematic recbrd of the 
receipts and outgo under the scheme in which auhstmtial invebt- 
ment took place year after year. The Committee would like thc 
amounts to be overhauled within a period of six months and thc 
correct picture of the working of the scheme to be presented to 
them." 

1.32. In their reply dated the 5th December, 1970. the Ministry of 
Labour, Emp\oyment and Rehabilitation have stated as follows: 

"An Oficer of the Department of Rehabilitation has been nominated 
to  conduct investigation regarding the details of the goods worth Rs. 24.30 
lakhs shown in the accounts as manufactured under the lndustrial Schemes 
in Dandakaranya. The Enquiry officer has already visited the Project area 
twice. A detailed report from him is awaited. 

I t  is understood that the discrepancy has been brought down from 
Rs. 24.30 lakhs to Rs. 2.24 lakhs. Further reconciliation is in progress. A 
correct picture regarding losses will become available after reconciliation of 
accounts is carried out fully." 

1.33. In their further reply dated 20th April, 1971, the Dzpartmcnt of 
Rehabilitation have stated as under : 

"The Officer nominated to conduct investigation regarding th:: detai 1s 
of the goods worth Rs. 24.30 lakhs shown in the accounts as manufactu- 
red under the Industrial Schemes in Dandaksranya has sinc.: submitted his 
Report. A copy of the Report is enclosed*. 
--.-- 

Not printed. 



The Enquiry Officer observed that after taking into consideration the 
&sing stocks, the unaccounted for debits, the double entry of raw materials 
and the typographical mistake in Audit notes, the discrepancy in the manu- 
facture of goods under the Industrial Schemes in Dandakaranya has further 
been brought down to Rs. 1.97 lakhs. Further reconciliation is still in progress. 
The Enquiry Officer has come to the conclusion that there was nothing 
very seriously wrong with the production of the Industrial Units except that 
proper care was not taken to keep the accounts up-to-date. Audit is being 
requested to verify the reconciliation effected so far." 

1.34. The Committee note that the discrepancy in the accounts with 
regard to the goods manufactured under the Industrial Scheme in Danhkuan- 
ye hai been brought down from Rs. 24.W lakbs to Rs. 1.97 lakhs subject to 
verification by Audit. The Committee desire that further reconciliation should 
be completed as early as possible and the Committee apprisebof the r d t a  
thereof duly vetted by Audit. 



CHAPTER LI 
RECOMMENDATIONS/OBSERVAT~ONS THAT HAVE BEEN 

ACCEPTkD BY GOVERNMENT.  

One particular aspect of the working of the Project has hcen the in -  
creasing burdcn of the cost of establishment employed in the project. Out  
of the total expenditure of Rs. 41.16 crores incurred upto the end of hlarcl~,  
1968. as much as Rs. 9.77 crores represented outlay on establishment. The 
establishment expenditure. on a percentage of the gross expenditure of the 
project increased progressively (except for a marginal drop in 1963-04 a n J  
1967-68). from 18.72:;;; in 1957-61 to ?0.06",; in 1967-68. Thcsc tigurcs 
lcave little doubt i n  the Comniittee's mind that thc project has k e n  anti 
continues to be burdened with larfc and uniirizzwr) cst:lblisl~me~~t. The 
Committee ~ o u l d  like the nlattcr I<, bc a1 once \uhji.clcd to study b the 
s t a r  Inspection l!nit of the h4irii5try of' Fitia~lcc. 40 that thc xi~utation 
can be rcnwdicd. 

.4norhcr m;rtcrial factor tl;.i: pc~s l id  up the cost of rcszttJcrn.vt was 
the fact that a substantial number of F~nri!ies tizcrred the rehabilitation 
camps. The data furnished to thc Ccmmittcc h;; Atidit shous that thi* 
factor alone incre;t\~'J the cost of resetrlcrner~t pcr  c:~pita b) Rh. 3,625. This 
gives rise t o  grave doubts ~phether the objective of' the project is being ful- 
filled. The Committee \scwlJ like 111:. catlies o f  this p!isriomenon t o  he 
closely studicd and suitable remedial Incaiurss t:iken. 

[Serial No. 6 Para I 13  -of Appcl~diu to Ilbth Report (I'our!l~ Lok 
Sabha)] 



Action Taken 
Desertions, wherever they have occurred in significant numbers, have 

been the subject of close and careful study. Some of the important reasons 
of desertions are indicated below : 

(a) desire to avoid rigours of lire i n  Dandakaranya and seek easier 
prospects elsewhere and in non-agricultural pursuits; 

(b) desire of indolent lamilies to pass OR' as new influx families and 
be registered as new migrant5 and thur secure doles and rehabilita- 
tion benefits afresh ; 

(c) desire to secure settlement in West Bengal where they niav reside 
with their relations already there; 

(d) mass desertions from othcr rehabilitation projects; 
(c) uns~'ttIed 1wli~ic;il sittitation in West Bengal and rumours passed 

to settlcrs that i t  was easier to get resettlement beiiefits in West 
Bengal. 

Appropr~~lte renicdtal nlcLisurc> are being tnhcn \r 11;revcr necessary. 
[Depatt. crf Re1inbilit;l:ion ORI No. 15(5) 70 DNK dated 5-!2-19701 

Recommendation 

The C,,n~rnilicc werz given to understand that cerlain hmilics byhioh 
had earli-r demicd were applying for re-adniision to the Project. The 
Comnlit~e:. hopc that their ws t  of resettlement will correspondingly hc re- 
duced in ilccordance with the txnetits e:ljoyed hy them earlier. 

[Ser~al No.  7 -Pxa 1 .31-of Appendix to 119tll Report (Fourth. 
1.ok Sabha)] 

Action Taken 

Re-udmissio~i of deserter famiiies is done after very careful scrutiny of 
the circumsranccs in which the family deserted and reasons why the family 
wants to some back for re-admission. Re-admission of deserter families is 
not iiutom:ltic ;in(! gcnernlly each family is treated as "On probation" for 
some time and its conduct \vatched. I t  is only after the Zonal authorities 
are satisfied that the family is genuinely repenlent and wants to settle down 
that it qualifies for re-admission. Prtyrnent of doles to such families is 
recalculated so that there is no double hcnefit to any funlily. 

[Depatt. of Rellahilihtion OM No. 16(5)'70-DNl< dated 5-12-1970] 



The Committee regret to observe that the Project Authorities incurred 
an avoidable expenditure of Rs. 7.2 lakhs on payment .of subsidy to certain 
families pending their resettlement on land, when reclaimed land was avail- 
able for iillotment to them. It should be investigated how this situation 
arose and the Committee apprised of the results of the investigation. Ade- 
quate procedures should also be evolved to ensure that in future reclaimed 
land which is fit for allotment is promptly allotted. 

[Serial No. 8-Para 1 .42-of Appendix to 11 8th Report (Fourth Lok 
Sabha)] 

Action Taken 

A Committee comprising Deputy Chief Administrator, Financial 
Adviser & Chief Accounts Officer, Dandakaranya Project and Agricultural 
Adviser. Department of Rehabilitation, was constituted to investigate how 
an avoidable expenditure of Rs. 7 . 2  lakhs on payment of subsidy to certain 
families pending their resettlement on land, was incurred and to suggest 
adequate procedures to ensure that in future reclaimed land which is fit for 
allotment is promptly allotted. The Committee went into the matter fully 
and found as a result of its investigation that, in some cases. there were rea- 
sons beyond control, which necessitated the expenditure on maintenance 
subsidy. For example induction of famllies for rehabilitation purposes 
was in progress in the Paralkote Zone of Dandakaranya where land was 
reclaimed during the Working Season commencing from November, 1969. 
Rains are generally expected in Paralkote about the 2nd or 3rd or even in 
the 4th week of June each year. The monsoon set in rather early this ycrr 
i.e. by the last week of May and it was raining heavily in the first week of 
June, 1970. The early advent of the monsoon made it impossible for other 
operations like sinking of tube-wells to be done; hence even where land had 
been fully reclaimed. i t  was not possible to induct new families for want of 
drinking water facilities etc. For example, in one village i.e. Pithabondia 
where land was reclaimed, induction was not possible not withstanding the 
fact that the families were standing by, on account of the failure met in 
the sinking of tube-wells. It is, therefore, sometimes not possible and 
beyond the purview of !he Project Administration to ensure cent per cent 
co-ordination and elimination of the possibility of land being available but 
induction of families not being possible. 

f 

2. Attempts at further improvement of co-ordination continue and 
instructions have batn issued emphasising the necessity therefor. 

[Depatt. of Rehabilitation OM No. 16(5)/70-DNK dated 5-12-1970] 



The Committee also observe that year after year from 1960 onwards 
substantial areas of land ranging from 2,231 acres to 12,532 acres have 
remained unallotted to the settlers. In the initial stages of the project this 
is stated to have occurred because of settlers not turning up in expected num- 
bers, but it would appear that other factors like non-provision of dr,inking 
water, absence of accommodation, roads and other living amenities have lately 
contributed to this situation. I n  the opinion of the Committee. this indi- 
cates that the implementation of the project is not proceeding in a co-ordinated 
manner. Suitable remedial measures to avoid this situation should be 
taken. 

[Serial No. 9-Para 1.43-of Appendix to 118th Report (Fourth Lok 
Sabha)] 

Action Taken 
The Recommendation of the Committee has been duly noted and is 

being kept in view in the utilisation of land in  Dandakaranya. 

2.  I t  may be mentioned that th: reclaimed area which remained unallot- 
ted and which was 12,532 acres at the end of June. 1967 was brought down to 
8,288 acres at the end of June. 1968 and 5,767 acres at the end of June. 1969. 
The position is likely to improve further. I t  may, however, be mentioned 
that certain area of land has also to be kept in reserve for future adjustments 
etc. 

3. The Dandakaranya Project Admini>tration are taking suitable re- 
medial measures to ensure better co-ordination.between the works of various 
executing agencies particularly Administration and Construction so that 
different process of rehabilitation are dovetailed and the entire machinery 
is streamlined. 

[Depatt. of Rehabilitation OM No. 16(5)/70--DNK dated 5-12-1970] 

Recommendation 

I t  is also regrettable that the Project authorities did not maintain any 
systematic account of the expenditure incurred on the scheme. in fact, 
the accounts were drawn up for a period of six yean after Audit reported the 
matter to the Committee. In the Committee's opinion. this indicates to 
what extent the authorities in charge of the project lacked cost conscious- 
ness, 

[Serial No. 12-Para 1.52--of Appendix to 118th Report (Fourth Lok 
Sabha)] 



*Action Taken 

Th: Rtiominendation of the Committee has been brought to  the 
notice of the Dandakaranya Developnient Authority. 

[D:,>ltt. of R - ' ~ i b ~ l i t ~ t i o n  OM NJ. 1 6 ( 5 ) 1 7 0 - - ~ ~ 1 ~ .  d , i t ~ d  5-12-1970] 

Recommendation 

Th,: Committzz note th:it the scheme has now been discontinued. It 
had to b: undxtaken a!i these y . x r i  b:zsuse th: P r o j x t  au th~r i t i es  wore not 
abl: to allot L~nd scmn after reAamstion. The Committee hope that, with 
b:lter co-ordinatiol~, the project will be able to  avoid a situation where re- 
clainizd lands r-.msin ~1n;;llotted to  settlers. 

[S:irnl N) 17 --P.lr,i I 53 --<>f App: 1Jiu 19 118th Report (Fourth 
Lok Sabha)] 

Action Taken 
Th;. Recomm:ndation o f  t k  Comrnittcz ha? bcen noted. 

ID t p i i .  o f  Rrhabilitstion 014 N'.,. l h(5)'70-DNK dated 5-1 2-lr>?0] 

Ti): Co:lin;tte: I r '  Liis;itisfi,:J wi;h tli,: i+,~y thc inc.chanised culti- 
vation s,-hcmc 1i.i~ k ~ 1 7  in~pieii~i'ntcci. 

[Serial No. 14- f),lra 1 .59-of 4ppcndrx to I 18th Report (Fourth L . o L  
Sabhs)] 

Action Takm 
The Recomrnenclntion of the Committee has been brought t o  the notice 

of the Dandakarailya Development Authority. 
[Depatt. of Rchabilitatidn OM No. 16(5),'70--DNK dated 5-1 2- 1')70] 

The scheme has been in opera!ion since 1960-61. I n  February, 1961 
Governnicnt had issued in>tructions that "simple proforma accounts" shor~ld 
be maintained by the prnjcct authorities so as to keep a$ watch on the working 
results of the scheme. The inctructions for the maintcna~lcc of accounts 
were also reiterated in Jilnc, 1967 but the project authorities arc yct to finalist 
thc form of th2 accounts in consultation with Audit. The Committee dc. 
precate the delay in this regard and would like it to  be examined why G o v c r ~ p  
ment's instruciions were nc:l c,.mplicd ki th  by the Project authorities. 

[Serial No. 15--Para 1 .&of Appendix to  118th Report (Fourth 
I.ok Sabha)] 



Action Taken 
It has not been possible to trace any instructions said to have been 

issued by Government in February, 1961 to the effect that 'simple proforma 
accounts' should be maintained by the Project Authority so as to keep a 
watch on the working results of the  scheme. The actual instructions were 
issued only in 1967. Subsequent to this difficulties arose i n  regard to the 
principles on which thew Proforma Accounts should be maintained. Most 
of the difficulties have b x n  sorted out with Audit and are presently under 
finalisation i n  consultation with the Comptroller & Auditor General of India. 
A short not: explaining the background is enclosed. 

[Depatl. of Rehabilitation OM No. 16(5)/70-DNK dated 5-1 2-19701 
A N N E X C R E  

LOSS ON THE WORKlNC OF MECHANISED CU1,TIVATION SCHEME 
Explanation of Project Administration 

No  iriclruction seem; to have been issued by Government th::t "simple 
proforma accounts" s h o ~ ~ l d  he nlilititaincd by the Project authorities so ;ii: 

to keep a \\..itch on thc working re,ult~ of the Schemt. 
Briefly stntcd. the f.tct5 o f  the case are :-- 

( i )  The Co~nptiollcr & Auditor General of' India, New IM!li, ill hi3 

1crtc:- No. 2071-.4dmn. 11'397-5S dated ~ h c  23th Octobs. 1958 
statd tli:il i t  would bz desirable 11) c x p : ~ ~  lhe fiwl results i n  tha 
Co!nmcrii.il form of R~lla!~.;c SII-.I'L and I'r.)lii and Loss Account. 

(ii) Thc Finulnial Adviser & Chief Accuuntb Officer. Danilakaranya 
Projcct. in Lkcernhcr. 1960, advised the C!iicf Administrator of 
the Project for the maintenance of a simple proforma account, 
even though the schems startcd in the Project may not be with 
a profit motive but to assist the settlers in the process of resettle- 
ment, LO know the working results of the various activities. The 
Chief Administrator, Dandakeranya Project was also requested 
to ishue suitable instructions to the various olficers. The Secre- 
tar). Dandakaranya Development Authority, issued a5 circular 
letter to that effc~t in February, 1901 and asked the departnwntal 
olficcrs 11) f ' u r l ~ ~ ~ h  their proposals on the various i\surs involved 
in  the prcpxr,ition of such accounts. 

(iii) 011 a rcfcrcncc. from the Pay & Accouiitc Oificer, Ministry of 
W o r k .  Housi!rg & Supply regarding the levy of departmental 
chargc's on purchase\ made hy the Dxndakaranya Project against 
D. G .  S. & D. Contriicts, it was decided in consultation with the 
Comptroller & Auditor General oTIndii1 to treat the Dandakaranya 
Dev&pmnt Authority as n 'non-Commercial Ci! i i  bpartment 
of the Union Governmet~t.' 



(iv) It was in April, 1967, that the Deputy Accountant General, 
Dandakaranya Project, insisted on the maintenance of proforma 
accounts of all schemes in Dandakaranya. The Government 
decided in June, 1967 that proforma accounts should be maintained 
"for all schemes where there is income". The scheme and forms in 
which the Proforma Accounts are to be maintained were to be 
decided upon in  consultation with the Accountant General, 
Orissa. It will thus be seen that the decision to maintain Proforma 
Accounts was taken in 1967. 

(v) The principles of preparation of proforma accounts of various 
schemes in Dandakaranya have been discussed with Audit in 
January and July. 1970. and certain decisions have been reached. 
The question is still under discussion with Audit. 

The only issue which now remains to bc discussed and agreed 
upon pertains to the calculation of Capital-at-charge and interest 
thereon. Audit is of the view that the formula already prescribed 
should be adopted and proforma accounts drawn up. The Account- 

ant General. Orissa, has, however, appreciated the inconsistency 
in capitalising the past losses in an Organisation which was not 
anticipated to make profits in the future to make up for its past 
losses. He desired that Government should be approached for 
write off of the cumulative loss of the past years as a way out of 
the difficulty. The Dandakaranya Project Ad ministration are 
of the view that the procedure for obtaining Government orders 
to be writing off of the past losses are omitted in anticipation of 
write off orders of the Government, the preparation of Proforma 
Accounts may be indefinitely delayed. It has, therefore, been 
desired that Government orders may be issued for reducing past 
losses from the Capital-at-charge. Action is already in hand 
to obtain concurrence of the Ministry of Finance and the Comp- 
troller & Auditor General of India to this procedure. 

In the absence of any contemporaneous accounting records, the data 
about the scheme that has been furnished to the Committee cannot be taken 
as a very reliable indicator of the working of the scheme. But even this 
data shows that the working expenses of tractors employed under the scheme 
have consistently exceeded the value of their outturn. It seems to the Com- 
mittee that the tractors are underutilised. The representatives of the Project 
stated during evidence that in the conditions obtaining in the.projcct areas, 



the output of the tractors could be "only 100 acres" per tractor in a 
working season, as against 240 to 250 acres which constitutes the n o d  
output of the tractors. 

[Serial No. I b P a r a  1.61--of Appendix to 118th Report (Fourth 
Lok Sabha)] 

A significant factor emerging from the data given by the project autho- 
ritier, is that the bulk of the work has been done for other departments. In 
fact during a period of seven years ending March, 1967, out of the value of 
work amounting to about Rs. 11 lakhs done by the tractors, over Rs. 9 lakhs 
worth of output was for other departments. It is quite evident that very 
little use was made of the tractors by the settlers for purpose of cultivation. 

[Serial No. 17-Para 1.62-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

The Committee would like a review to be conducted to ascertain whether 
the existing fleet of tractors retained for mechanised cultivation are being 
put to the best possible usc. Norms for output should also be evolved and 
ways and means found to optimise the output from these tractors, so that 
the scheme could 'break even.' It should also be ensurrd that the tractors 
are used to be maximum possible extent by the settlers for whose facility 
these are mainly intended. 

[Serial No. 18-Para 1.63-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

Action Taken 
A Committee comprising of Deputy Chief Administrator, Financial 

Adviser & Chief Accounts Officer. Dandakaranya Project and Agricultural 
Adviser in the Department of Rehabilitation was constituted to go into the 
various recommendations made by the Public Accounts Committee and 
suggest ways and means of improving execution of the mechanised cultivation 
scheme in Dandakaranya. The findings of the Committee are reproduced 
below :- 

This Committee has gone into the question of the various uses to 
which the tractors were put during the last three years. 

It was learnt that the season during which the tractors can be used for 
agriculturd operations is severely limited consisting of 20 days to 
one month at the beginning and a fortnight or so at the end of 
the rainy season and, hence, the utilisability of tractors for agri- 
cultural operations is restricted. It was felt that, on the whole, 
about 100 acres could be ploughed in a season, consisting of 75 
plus 30 acns. 



Tn the off-season, the tractors are being used for haulage purposes. 
For examplc. in 1967-68 the fleet of 43 on-road tractors was used 
Ibr 18,108 hours for a&uitural operations and for 9,350 hours 
for haulage purposes. The haulage concerned the transport of 
agricultural as well as other articles. In 1968-69, the tractors were 
put to 15,206 hours of ploughing ~ o r k  and 10,200 hours of haul- 
age work. while the respective figures for the period April to 
November 1969 of 46 on road tractors were 14,337 and 8,276 hours. 

We \\crc told that. sincc the past four years. the Project has taken up 
~namual reclamation as additional to and supplement of mechanical 
rccl~miltion o f  forest areas released to i t  by the State Govts. 
in view of the P~cts rhnt this type of reclamation does not result 
i n  the dist~~rhing of tlie fertile top soil cover. provides work to 
t h 2  hcttling families and is. on the \\.hole, more cconomic:il tlian 
the mecli:~nic:~l rccl;:n:ntian. I t  is envisaged b$ the Proiect that 
this yrogmmnic of manual reclamation will be continued and 
wen intcnsifieil di!riris the next three or  I'oui ycars. After the 
manual rcclarn:ifio:~ is cffecteci. the land needs to be ploughed 
h! tractor. and this cannot be done by  bulfock-dri\,cn plol~ghs. 
We tfcw fold that. on this sccrc maintcnance 01'3 fleet of tr:~ctors 
is ewntial. 

As i <  'KIIOUI:. tlie Ihnclal;ir;ln!,: ;rca i .  ~i.rilc>~e. cc~~nrn~~~i ica t io~ls  poor 
::nd tlic icrr:tirl i s  rilu~li. Pr i~alc  traricpc~rt il;irdl! exists in the 
i o w s  \\llc!.c tlic m;l,jur works of the I'rvjcct r~yrrire tr;~n$yort 
conve).ance. Thc Pr:+ct trucks undergo scverc p~lnishnicnt 
whenever they are ~tscd on such bad terrain. We wcrc apprised 
that the tractors ha\e done yeomans senice i n  tl~esc interior 
areas. 

Considering these conditions. we a p e  that maintenance o f  ;I flcet 
of tractors has been necessary i n  the past and the ncccssity will 
continue to be felt in Tuture, and there is no substitute for them. 

The technical members of the  Committee opined that i n  order to cnsurc 
that the running of tractors was economic. each tractor should 
have an output of 1.000 hours per year. Othcnvisc. also a tractor is 
supposed to h:we a life of 10,000 hours or 10 years. But i n  Danda- 
karanya, agriculture is by and large rain-fed and the utilisability 
of tractor is limited to Kharif season only. Hence. the said norm 
may not be wholly appropriate in conditions obtaining here. 
According to data furnished to us, the tractors clocked 



het ween JOO and 700 hours a year. In order however to improve 
the situation we would suggest that haulage should be maximised 
to counter-balance the limitation on cultivation side. This might 
incidentally, reduce the pressure on trucks. 

While, as urged by the Public Accounts Committee, ways and means 
should be fo~md to optimise the output from these tractors, we 
are not quite sure whether the scheme could break even. For 
one thing, the tractors work in conditions of handicaps i.e. in 
areas freshly won over from forest where they have to effect the 
first ploughing and in the rugged interior areas where well-defined 
roads are generally conspicuous by their absence where they per- 
form haulagc. These cor!ditions impose strain on their deprccia- 
tion. Secondly. their working period is stringently limited while 
establishment and overheads h a w  to he kept on for the entire 
year. 

[Dcpatt. of Kehabil~t;~t~cm O.hl. No. Ih(5!,7O-DNK. dated 5-19-1970]. 

Rcxommcnda tiun 

The Committee uould also l~he  cxpcncl~ttou~ action 10 be taken for 
recovery of ducs aggregating Rs. 1 1 . 25  Ialrhr an aitir~g r c c m c ~  from \ :~rious 
departments which used the tractors. 

[Serial No. 19---Para I .64 --of Appendix to 1 18th Report (Fourth Lok 
Sabha)j 



Actioa Takm 
The Recommendation of the Committee has been noted. 

2. Instructions have been issued by the Project Administration, 
to the officers concerned to accept debits raised by the Director of Agriculture 
and Animal Husbandry towards the recovery of dues from various Depart- 
ments which used the tractors. 

[Depatt. of Rehabilitation O.M. No. 16(5)/70-DNK dated 
5- 12- 19701 

Recommendntion 

"The date furnished to the Committee indicates that some of' the 
Komatsu Tractors supplied by the Director General, Ordnance Factories 
to the Project have been constantly breaking down. The view has bten 
expressed that these have "certain inherent manufacturing defects". The 
matter calls for close investigation since as many as 36 of these tractors 
(out of the total fleet strength of 208 tractors with the Project) have been 
grounded for "the last two year". The Committee would like to be apprised 
of the results of this investigation and the steps taken to rectify these de- 
fects." 

[Serial No. 22-Para No. 1 -77-of Appendix to 1 18th Report (Fourth 
Lok Sabha)] 

Action Taken 

Following comments are offered on their recommendations :- 
This Organisation acquired 1 33 Nos. Komatsu Tractors through 
D.G.O.F. during the years 1959 to 1961. All these Komatsu 
Tractors were imported from Japan for the first time by the 
Defence Department with a view to start progressive manufacture 
of the same tractors in the Ordnance Factories and later on the 
undertaking of manufacture of these machines was transferred to 
Mjs. Bharat Earth Movers Limited. Since these machines were a 
new introduction in the country and that i t  was a very high level 
decision to undertake the progressive manufxture of these trac- 
tors as a matter of national policy, this Organisation had no say 
in this matter, and these tractors had to be accepted by this De- 
partment. These machines being a new introduction in the 
country, the inherent defects of these tractors started coming 
to light only after they were commissioned, and ultimately a 
stage came when 36 out of 133 Nos. of these Japanese machines 
had to be grounded. These tractors along with other Komatsu 



Tractors wac etudied in detail for their inhamat dtEccto by the 
Twbdd Co-ordhdn W o n  of Central Watet & Pmw 
Commission and also by this Department. As and when some de- 
fects came to notice, certain modifications as suggested by thc 
C.W. & P.C. were carried out on most of the Komatsu Traders 
in an effort to run these tractors in an economical manner which 
had already been acquired by this Organisation. After the modi- 
fications, 97 Komatsu Tractors fitted with Komatsu cnghcs 
started givhq satisfactory service, whereas the performance of the 
Komatsu Tractors fitted with Mitsubishi engines still remained 
unsatisfactory. The cases of frequent breakdowns and inherent 
defects on 36 tractors fitted with Mitsubishi engines were cxamiLled 
by this Organisation in detail and certain modifications on the 
engines were suggestad. It was decided in the meeting held with 
the representative of D.G.O.F. and Ministry of Rehabilitation 
in New Delhi on 25-8-1965 that the cost of spare parts required to 
carry out the modifiqation on the Komatsu Tractors fitted with 
Mitsubishi engines will be shared 5050 by D.G.O.F. and R.R.O. 
Some of the spare parts as recommended by our Department 
and agreed to by the D.G.O.F. had been received but a few are 
still awaited. It is proposed on receipt of the spare parts, to carry 
out modifications on the Mitsubishi engines in an attempt to 
recommission these tractors. It is premature to say whether 
these machines will give satisfactory service after carrying out the 
modifications. Modifications on a few selected tractors will be 
carried out as soon as the conversation kits are received and a 
trial run made and in case the performance is found satisfactory, 
modifications on the remaining tractors will lllso be carried out. 
By resorting to modification on all the Mitsubishi engines at a 
stage when we cannot fully visualise the performance, conversion 
of dl tractors in one lot is not considered advisable. Depending on 
the nsults of the modification on a few tractors and the future 
requirement of tractors in this Organisation, action will be taken 
either to commission these machines or to dispose them of. 

[Depatt. of Rehabilitation O.M. No. 5(5)/70--RH- 111, dated 3011-19701. 

Four other points emerging from the data furnished to the Com- 
mittee need attention :- 

* a * r * I 

(ii) According to the departmental accounts out of Rs. % Ialrhs for 
hire charges due from other departments upto 31st March, 1966, 

1-3 



Rs. 53 lakhs were outstanding as at the end of December, 1969. 
This is yet to be reconciled with the figures booked by F i d a l  
Adviser & Chief Accounts Officer. The outstandings in respect 
of subsequent years are not k n w n  as debits have not been raised, , 

in fd l  in respect of any of these years. 'I'heqe along with other 
dues, which might be disclosed when accounts are recast should 
be expeditiously realised. 

* * * * * * 

(A3 The trucks are used for transpon operations in project areas for 
which truck operators are stated to be offering very competitive 
rates. The scope for the maximum use af private transport 
should be examined and on that basis the necessity for the present 
fleet strength reviewed. 

[Serial No. 28-Para No. 1.117-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

Action Taken 

(ii) Debits for the period ending 31-3-1966 have been raised in full. 
Out of the total debits of Rs. 95.80 lakhs, debits for Rs. 59 lakhs have been 
accepted and for Rs. 36.68 lakhs are due for acceptance from other Depart- 
ments. The respective Departments have been instructed to speed up 
acceptance of these outstanding debits. 

It is confirmed that all debits relating to truck hire charges for period 
from 141966 onwards upto the end of the last calendar year have been raised 
in full and the position of acceptance has also shown a significant improve- 
ment in these years. 

* * * * * * 
* * * * * 
(iv) The places between which private transporters carried the materials 

at a cheaper rate are on the main,'trunk roads and not in the interior areas of 
the Zones whereas the trucks in Dandakaranya are primarily engaged In 
carrying materials in the interior places in the Zones,  here quite often even 
pucca roads do not exist. However, the scope for utilisation of private 
transport has been maxirnised and instructions have been issued that trans- 
portation of all materials upto the Zonal Headquarters and even beyond 
wherever possible should be done by private transport, so that the Perojct 



transport could be exclusively ulilised for the works in the interior areas of the 
Zones where no such transport facility is available. 

[Depatt. of RehWlitation O.M. No. 16(5)/70--DNK, dated 7-12-1970] 

Recommendation 

The Committee have already pointed out in paragraph 1.16 of their 
Sixty-Sixth Report (Fourth Lok Sabha) that high cost of transporting com- 
modities to the interior is one major reason for the losses under the scheme. 
Steps should be taken to bring down this element of cost, by engaging private 
transport, where it is more economical and through other measures. 

[Serial No. 31-Para 1.125-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

Actioo Taken 

The recommendation of the Committee has been noted for compliance. 
I 

2. Private transport is being increasingly utilised for carrying the 
commodities not only upto the Zonal Headquarters but even to interior 
areas in the Zones wherever possible, subject to its availability. 

[Depatt. of Rehabilitation O.M. No. 16(5)/7@DNK, dated 5-12-1970]. 

Recommendation 

It is obvious 'however, that the scheme has been operating at a 
substantial loss. The data furnished to the Committee by the Department 
shows that as many as 15 industrial c&tres out of 24 were opened at different 
places in the project site between 1959 and 1967 were clxed down. The 
Department have not been able to furnish data about the expenditure incurred 
on these centres, but it is obvious that a substantial pan of the total expendi- 
ture of Rs. 91 .67 lakhs incurred on 'industries' (upto 1966-67) has been 
largely infructuous. Whilc some of them might have been intended as pilot 
projects and served some purpose by importing skills to the resettled persons, 
the largc number of centres c l o d  down would suggest that tiley were not 
planned with carc. The Con~mittee would like to impress on the Department 
that thex centres should hereafter be opened only after their necessity and 
the scope for running them successfully have been adoquatcly examined. 

[Serial No. 34-Para 1 ,132 --of Appendix to 118th Report (Fourth 
Lok Sabha]. 



The Recommendation of the Committee that Centres should herdtor  
be opened only after their necessity and the scope for running them s ~ s f u l l y  
have been adequately examined, has been noted for compliance. 

[Department of Rehabilitation O.M. No. 16(5)/70-DNK dated 
5-1 2-19701. 

The Forest Organisation Scheme is another of a number of schemes the 
working results of which are not susceptible of verification in the absence of 
any systematic accounts. The data furnished by Audit would indicate that. 
upto March. 1966, the scheme ran up a loss of Rs. 16.23 lakhs. The 
Committee would like the accounts to be speedily drawn up and measures 
taken to arrest the losses. 

[Serial No. 35-Para-1 ,136-of Appendix to 1 18th Report (Fourth 
Lok Sabha]. 

Action Taken 
The Recommendation of the Committee has been noted. 
2. The Dandakaranya Project Administration has been asked to 

- speedily draw up the accounts of the Forest Organisation Scheme and take 
necessary measures to arrest the losses. 

[Depatt. of Rehabilitation O.M. No. 16(5)/70-DNK dated 5-12-1970]. 

Recommendation 
The scheme was started in the context of large scale construction of 

houses undertaken by the project for the purpose of resettlement. A careful 
appraisal of the future scope for the scheme is called for, in the light of the 
plans for resettlement to be evolved on the basis of an overall perspective 
plan earlier suggested by the Committee. 

[Serial No. 36-Para 1.137-of Appendix to 118th Report (Fourth 
Lok Sa bha)] 

Action Taken 

A careful appraisal of the future scope of the Forest Organisation 
Scheme has been made by the Projact Administration, as reported by them. 

2. It bas been decided to induct 10,000 families of the recent influx 
in Dandakaranya during the current financial year. The Forest Organisatian 



woufd be required to undertake work in the very near future with mgud to 
thest 10,000 families as also the familim already in position, and will have 
to devote itself to the following broad items of such work as :- 

(5) Work connected with land releases, that is, selection/suitable 
areas from the forest point of view for the future work of the 
Project, processing of proposals for release with the State Forest 
authorities; enumeration and marking of valuable timber standing 
in the released areas; felling, stacking and handing them to the 
State Forest authorities or looking after them on behalf of the 
State Forest authorities till their extraction payment of royalty for 
timber utilised or damaged by the Project; formulation of Nistar 
policy and proposals for the settler villages established in the r e  
settlement Zones; negotiating with the State Forest authorities 
for the terms and conditions to govern release of areas to the 
Dandakaranya Development Authority. 

(ii) Procurement and supply of Ballies and sawn sections; in the coming 
season 20,000 pieces of Ballies are likely to be required by the 
Construction Organisation for use in the Paralkote Zone and 
50,000 Ballies in the Malkangiri Zone. Sawn sections will also 
have to be supplied to the Construction Organisation in the 
Paralkote Zow for doors and windows to be fitted to the village 
houses of the settlers. 

(iii) Manual reclamation: This Organisation normally supervises th c 
reclamation of areas undertaken manually (as against mechanical 
reclamation) for DP settlers as well as tribals. This work was 
undertaken in the last few seasons and is due to continue in the 
coming season. In  fact, if any large scale programme of resettle- 
ment is taken up for the new influx DPs in the Potteru, Bijapur or 
Koilibeda area, much greater areas than hitherto will be reclaimed 
mannually and this work would be the responsibility of the Forest 
Organisation of this Project. 

[Depatt. of Rehabilitation O.M. No. 16 (5)/70-DNK dated 5-12-1970]. 

The Committee note that equipment costing Rs. 1.29 lakhs purchased 
by the project for the manufacture of wooden boxes and crates became 
surplus even before it was insta1Itd. 

[Serial No. 37-Para-] .144-of Appendix to 1 18th Report (Fourth 
Lok Sabha) 



Action Taken 

The observation/recomendation made by the Committee has bean. 
noted, The Industrial programme in Dandakaranya is now prepared with 
extreme caution and for the last few years, the Project Administration have 
not made any significant purchase of machinery. 

[Depatt. of Rehabilitation O.M. No. 16(5)/7QDNK dated 5-12-1970]. 

It has been stated that the equipment was purchased when the project 
had certain orders from the Directorate of Ordnance Factories for manu- 
facture of boxes and crates and that further orders were expected to flow 
in regularly. However, the scheme had to be given up, as manufacture 
on terms stipulated by the Directorate was found uneconomic. The Com- 
mittee do not find these arguments convincing. By the time the indents for 
the equipment were placed, the project had virtually completed supplies 
against two orders that it had then. The project authorities should have, 
therefore, known what standards were expected of them and whether it was 
an economic: proposition for the project to manufacture boxes and crates 
conforming to those standards. There was also no definite prospect of more 
orders on a continuing basis, particularly as the Directorate of Ordnance 
Faclorm was rollowing the tender procedure for selecting the suppliers. 
Besides, it would appear that boxes and crates supplied against the orders 
already placed were rejected in a number of cases due to defects and bad 
workmanship. It was therefore imprudent for the project authorities to 
have gone in for the purchase of new equipment for the scheme in the opti- 
m~stic expectation that there would be a continuing flow of orders in the face 
of competition from trade. 

[Serial No. 38-Para 1.145-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

Action Taken 
The observation~recomrnendation made by the Committee has been 

noted. The Industrial programme in Dandakaranya is now prepared with 
extreme caution and for the 1351 fen years, the Project Adminiitration have 
not made any significanl purchase of machinery. 

[Depatt. of Rehabilltation O.M. No. 16(5)/70--DNK dated 5-12-1970.] 

One aspect of the case calls for particular comment. Certain packages 
containing seasoning kilns (which was part of the equipment) were not even 



opened by the Project authorities after they were received from the supplier. 
The explanation givca is that as full paybent for the supply had not been made 
and the firm itself had to instal the kiln "it was not thought fit to opan the 
packages." The Committee consider this an extraordinary explanation. 
The Committee trust that Government will impress on the project authorities 
the need to safeguard public interest in transactions involving purchase 
of costly equipment by devising appropriate procedures for check of 
incoming stores. 

[Serial No. 39-Para-1.146-of Appendix to 118th Report (Fourth 
Lok Sabha)]. 

Action Taken 
The observation/recommendation made by the Committee has been 

noted and the Project Administration have been advised accordingly. The 
Idustrial programme in Dandakaranya is now prepared with extreme 
caution and for the last few years, the Project Administration have not made 
any significant purchase of machinery. 

[Depatt. of Rehabilitation O.M. No. 16(5)/70-DNK dated 5-12-1970]. 

The Committee feel that the purchase of the drop hammer (cost Rs. 
17,600) was avoidable. It has been stated that the hammer could not be 
used because power connection had not been made available. If this was 
so and there was need for the hammer, i t  need not have been declared sur- 
plus. 

[Serial No. 40-Para-1.149-of Appendix to 118th Report (Fourth 
Lok Sabha)]. 

Action Talien 

The observation/recommendation made by the Committee has been 
noted. The Industrial programme in Dandakaranya is now prepared with 
extreme caution and for the isst few years, the Project Administration have 
not made any significant purchase of machinery. 

[Depatt. of  Rehabilitation O.M. No. l6(5)/7O DNK dated 5-12-1970]. 

Recommends tioo 

This is yet another case where the project authorities did not even open 
the packages containing the supplies. 

, [Serial No. 41 -Para --I. 1 SO-of Appendix to 1 18th Report (Fourth 
Lok Sabha).] 



The observation/recommendation made by the Committee has been 
noted. The Industrial programme in Dandakaranya is now prepared with 
extreme caution and for the last few years, the Project Administration have 
not made any significant purchase of machinery. 

[Deptt. of Rehabilitation O.M. No. 16(5)/70--DNK dated 5-12-1970] 

Recommendation 

The Committee feel that it was unnecessary for the project authorities 
to have proceeded with the purchase of the bamboo splitting machine, when 
an indentical machine obtained by them meantime had not been put to 
use. The latter was received by the project authorities in December, 1960 
and by that time orders, had not been placed by the Director General, Sup 
plies and Disposals against the indent for the former. The indent could 
have therefore well been cancelled. In any case, the project authorities could 
have waited to see whether bamboo mats (for the production of which these 
machines were purchased) were suitable for walling of houses, before bur- 
dening themselves with two machines. Ultimately the mats were not found 
useful for the houses constructed for settlers nor could the machines be 
operated, as power was not available. Thus the purchase was not a well- 
considered one. 

[Serial No. 42-Para 1 .I54 of Appendix to 1 18th Report (Fourth 
Lok Sabha)] 

Action Taken 
The observation/recommendation made by the Committee has been 

noted. The Industrial programme in Dandakaranya is now prepared with 
extreme caution and for the last few years, the Project Administration have 
not made any significant purchase of machinery. 

[Deptt. ofRehabilitation O.M. No. 16(5)/70 DNK dated 5-12-1970] 

The Committee note that a review carried out has disclosed surplus 
machinery with the Project to the extent of Rs. 5.25 lakhs. Expeditious 
action for its disposal should be taken. 

[Serial No. 43-Para 1.156:of Appendix to 118th Report (Fourth 
Lok Sabha)] 



Thb ibcommendrrtion of tho Committee haa bean notad for wmpliancc. 
Itsma of machinery reported by the Projsct as surplus to their requirements 
have already ban declared surplus. - 

2. A committee comprising Agricultural Adviser and Officer on 
Special Duty (Industries) has been constituted to undertake the investigation 
to determine the extent to which machinery with the Project is under-utilisedf 
unutilisad and to suggest ways and means for maximising their use. The 
Committee has already met in Dndakaranya in August, 1970, 

3. The Report of the Committee is still awaited. 
[Deptt. of Rehabilitation O.M. No. 16(5)/7&DNK dated 5-12-1970] 

Earlier in this Report, the Committee have referred to underutilisa- 
tion of costly equipment, like tractors employed in the project. Later, a 
mention has been made of similar underutilisation of equipment deployed 
for the construction of the Bhaskal Dam and of certain tempo vans. The 
Committee are, therefore, left with the impression that the Project carries 
a heavy inventory of equipment, which is not being put to the best possible 
use. This results in substantial sums of money getting avo~dably b)ocked 
up. The Committee would like Government to undertake an investigation 
to determine the extent to which machinery with the project is underutilis- 
ed/unutilised and the avenues for maximising their use by transfer to other 
Departments/Organisations. It will also be necessary to evolve adequate 
procedures to ensure that purchase of equipment is resorted to only when 
absolutely essential. The Project Administration are stated to be under- 
taking a survey for this purpose, but the Committee feel that this survey 
should be made by Government itself, as the investment in inventories in 
the project is quite substantial. 

[Serial No. &Para 1.157 of Appendix to 118th Report (Fourth Lok 
Sabha)] 

A committee comprising of Agricultural Adviser and Officer on Special 
Duty (Industries) of the Department of Rehabilitation has been constituted 
to undertake an investigation to determine the extent to which machinery 
in Dandakaranya is undcr utiliscd/unutilised and suggest measures for 
maximising its use and/or disposal. The Report of the Committee is still 
awaited. 

[Dtptt. of Rehabilitation O.M. No. 16(5)/70--DNK dated 5-12-1970] 



Thirdly, before deciding to undtrtake the work, it was overlooked 
that the Dandakaranya Development Authority would have no power to 
collect water charges from the beneficiaries, as irrigation is a state subject 
and irrigation laws have to be administered by the State Government. 
The result of this is that no water charges have been recovered all along for 
over three years, nor betterment charges (the project report not having 
envisaged the recovery of the latter). To get over the difficulty, proposals 
have been made since 1965 to the State Government to take over the com- 
pleted dam. 

[Serial No. 48-Para 1.175 of Appendix to 118th Report (Fourth 
Lok Sabha)] 

The Committee would like the Government of India to take up imme- 
diately at the highest level the question of transfer of the dam to the State 
Government on a mutually acceptable basis. The exact expenditure in- 
curred oathe  project should also be worked out without further delay. 

[Serial No. 49-Para 1.1 76 of Appendix to 1 18th Report (Fourth 
Lob Sabha)] 

Action Taken 

The transfer of Bhaskal Dam to the Government of Orissa was dis- 
cussed at the Fortyeighth meeting of the Dandakaranya Development 
Authority held on August 22, 1970. The representative of the State Go- 
vernment of Orissa on the D.D.A. stated that the State Government was 
ready to take over the Dam. It was decided that the Dam should be trans- 
ferred with effect from 1-4-1971. pending finalisation of the terms and condi- 
tions between the Centre and the State Government. 

2. The revised estimate, based on the actual expendiluse incurred on the 
construction of the Bhaskal Dam (including water courses), has been fram- 
ed by the Superintending Engineer (Irrigation) Dandakaranya Project. 
Tbe revised estimate is for Rs. 129.12 lakhs. This estimate excludes the 
expenditure (upto March, 1969) on 'Establishnlent' (Rs. 8.66 lakhs) and 
'Tools & Plant' (Rs. 0.98 lakh) as in the sanctioned estimate, but includes 
an amount of Rs. 4.00 lakhs for water-courses unlike in the earlier esti- 
mate. The revised estimate is under examination of the Dandakaranya 
Project Administration pending approval by Government. 

[Deptt. of Rehabilitation O.M. No. 16(5)/70 DNK dated 5-12-1970] 



The Committee note that four tempo vans purchased at a cost of 
Rs. 39,200 in 1966 to provide transport facilities to settlers for carrying their 
agricultural and poultry produce have been virtually idle. The scope for 
maximising their usage through suitable adjustment of line charges or 
by transfer to marketing societies stated to have been organised by some 
of the settlers should be examined. 

[Serial No. 50-Para 1.183 of Appendix to 1 18th Report (Fourth 
Lok Sabha)] 

Action Taken 
The Marketing Societies organised in the various Zones of Danda- 

karanya are still in the process of building up and have not yet reached the 
stage of purchasing their own transportation vehicles. However. the re- 
commendation of the Committee has been noted. In the meantime, the 
tempo vans are being utilised in connection with the arrival of the addi- 
tional displaced families of the recent influx in Dandakaranya. 

2. The question of maximising the usage of tempo vans by suitable 
adjustment of hire charges has been carefully examined by the Dandakaranya 
Project Administration. It is felt that the chances of hiring of tempo vans 
by settlers even at reduced rates are very remote. 

[Deptt. of Rehabilitation O.M. No. 16(5)/70 DNK :dated 2-1 1-19701 

The Committee cannot help feeling that the Rashtriya Vikas Dal, 
started with the intention of enrolling volunteers for various construction 
activities from amongst displaced persons awaiting resettlement, was a fai- 
lure. Out of 3,359 persons recruited under the scheme, as many as 1,730 , 
persons either deserted or were released before the completion of three years 
which was the minimum period for which they were to serve the Dal. The 
only redeeming feature is that out of an expenditure of Rs. 108.72 lakhs 
incurred on the schemes, the net outgo was only Rs. 9.60 lakhs. But 
this iq inter alia on the assumption that a sum of Rs. 60.21 lakhs would 
have been payable to the recruits to the Dal as doles if they had not joined 
the scheme and further that a sum of Rs. 10.37 lakhs was actually recover- 
ed from the recruits for food supplied to them. The Committee would 
like these facts to be verified and the position intimated-to them. 

[SI. No. 52 Para 1.198 of Appendix to 118th Report (4th Lok Sabha)] 

Action Taka ' 

The facts have been verified and are correct. 
[Deptt. of Rehabilitation O.M. No. 6/3/70 SA dated 23-1 1-19701 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEB 
DO NOT DESIRE TO PURSUE IN VIEW OF THB REPLIES OF 

GOVERNMENT 

The Committee feel that the Dandakaranya Project has gone far be- 
yond the scope originally envisaged for it. The preliminary project nport 
contemplated an outlay of Rs. 17.70 crores for the resettlement of 12,000 
agriculturist and non-agriculturist families by the end of March, 1961. For 
thb purpose, it envisaged the reclamation of 70,600 acm. However, in 
actual implementation, the project has been allowed to grow, year after 
year, without any kind of long- range planning. The actual (gross) expcndi- 
ture on the project to the end of March, 1968 amounted to Rs. 41.16 cmres, 
of which as much as Rs. 33.36 was incurred during the period 1961-1968, 
which fell outside the scope of the project report. As against 70,600 acres 
which were to be reclaimed for resettling 12,000 famlies, an area of 125,089 
acres has been reclaimed for the settlement of 13,300 families. The data 
furnished to the Committee indicates that substantial reclamation is still 
under contemplation of the Project authorities, who are moving the con- 
cerned State Governments for release of more land for this purpose. 

TSerial No. 1-Para 1.24 of Appendix to 118th Report (Fourth Lok 
Sabha)] 

The Committee are not in favour of the project king allowed to deve- 
lop in this ad hoc fashion. The abserm of a long-term perspective plan 
entails the risk of Government being ~ommitted to expenditure on the 
scheme, without any estimation of its magnitude or of the necessary for 
c@mditure on that scale in the light of an overall plan. i t  could be that 
the developments undertaken so far may not fit in or fall in with the re- 
quirements of the place. As early as 1965, the Estimates Committee had 
drawn attention to the need for a Master Pian for the project. This is yet 
to be drawn up; a revised project report prepared in 1962 is still awaiting 
Government's approval, pending formulation of the Master Plan. It is 
regrettable that Government have so far shelved action on the preparation 
of a long-term plan for the project. In the Committee's opinion, this does 
not brook f ~rthcr delay. The Committee would like immediate action to 



be taken by Government to draw up such a pian, in the light of objectives 
which rhould be clearly spelled out. The plan should atso amss the 
estimated outlay for the completion of the project, on the basis of definite 
targets, and should be placed before Parliament along with the demand8 
for grants when next presented. While drawing up the Plan, Government 
may take note of two factors which have a bearing on the scbp of the scheme, 

( i )  the extent to which further reclamation is necessary, based on a 
careful assessment of families now awaiting resettlement and the 
prospects of these families being persuaded to move to the p r e  
ject site; 

( i i )  the extent ;o which land suitable for reclamation is likely to be 
available, taking into account the unwillingness of the Statts 
to pan with such lands and the fact that a good proportion of 
land made available in the past has been found after survey to 
be unsuitable for reclamation. 

[Serial No. 2-Para 1.25 of Appendix to 118th Report 
(Fourth Lok Sabha)] 

Action Taken 

While Government recognise the need for the preparation of a long- 
term plan for the Dandakaranya Project as suggested by the Committee, 
they would like to state that, for the reasons given below, it is extremely 

to do this in the pnsent circumstances: difficult 

( i  ) In the year 1964, there was a very heavy influx ail of a sudden from 
East Pakistan. This influx gradually died down after the middle 
of 1965. Last year the position was that the number of families 
available for resettlement and who were prepared to move to 
Dandakaranya had gone down considerably. It was at that 
time'contcmplated that it might be necessary to wind up the 
programme in Dandakaranya in the first three years of the Fourth 
F i v ~  Year Plan. However. since the beginning of the current 
year, there were signs of an increase in the influx from East 
Pakistan which gathered momentum in the summer months. 
From January 1970, nearly 2 .5  lakh persons have arrived from 
East Pakistan. It cannot be said at present as to how many 
more will come. Out of the new infiux, Government decided 
to send 10,000 f a m i k ,  i.e., about 50,000 persons to Dandakaranya. 
It will thus be observed that the position now is completely cliff'- 
rent from what it was last year. In such circumstanas, it is diffi- 



cult to foresee the futun requirements and to prepare any 'rea- 
sonable plan of operations in Dandakaranya. 

(i i)  Agricultural land is not easy to find in the aounty  and particular- 
ly in Dandakaranya at this stage of its dqvelopment. The State 
Goyernmcnts of Madhya Pradesh and Orissa have been requested 
to release more land for the resettlement of East Pakistan re- 
fugees in the Dandakaranya area but the response so far has 

. not been very encouraging. The matter is, however, being pur- 
sued further with these Governments but it cannot be said a t  
present as to how much land will be made available by them 
for the resettlement of Cast Pakistan migrants in Dandakaranya 
and when. As such, it is not possible for the project authorities 
to assess the extent of land which would be available and the 
extent to which further reclamation of such land would be neces- 
sary. 

2. I n  these circumstances, it is hoped that the Committee would kind- 
ly appreciate the difficulty in the preparation of a plan of action for Dan- 
dakaranya which could be placed before Parliament along with the 
Demands for Grants when next presented. Such a plan can be prepared 
by the Dandakaranya Project only after the picture regarding further re- 
leases of land by the two State Governments becomes clear and a final deci- 
sion is also taken regarding the ultimate number of families to be resettled 
in Dandakaranya. Steps for the preparation of a plan of action will be 
taken as soon as the position becomes clear. 

3. It may, also, be mentioned in this connection that, in consultation 
with the Ministry of Health. Family Planning, Works, Housing and Urban 
Development, certain steps have been taken for the preparation of a Master 
Plan for the Dandakaranya area as a sub-region of the South-East Re- 
source Region. 

4. The Town & Country Planning Organisation of,ihe Ministry of 
Health, Family Planning, Works, Housing & Urban Development arc, at  
the moment, preparing a Regional Development Plan for the South East 
Resource Region as a whole as also a broad framework fnr the develop 
ment of the region within which the sub-regional plans could be drawn 
up. Dandakaranya is a sub-region of the South East Resource Region for 
which a detailed plan for development is within its stop. 

5. The Town & Country Planning Organisation, in consultation 
with the Planning Commission, have agreed that the Dandakaranya sub- 
region should be taken up in the first instance. Some preliminary work 
on the Dandakaranya sub-region has already been done. 



6. I t  is understood that the Town & Csuntry Planning OrganiJaQim 
would W able to prepare an interim report, at  their earliest. 

{Deptt. of Rehabilitation O.M. No. 16(5)/70-DNK dated 7-12-1970] 

Recommendation 

The Committee observe that against an expenditure of Rs. 6,000 which 
was contemplated for resettlement per family the actual expenditure has 
amounted to more than double, i.e. Rs. 12,610 per family. Even this' 
does not represent the final expenditure as it has been indicated that it is 
likely to go up further, when some of the families at the project are fully 
resettled. 

[Serial No. 3-Para 1.30 of Appendix to 118th Report (Fourth Lok 
Sabha)] 

While Government have stated that the increase in expenditure was 
inevitable due to the rise in prices that occurred since 1958-59, the Committee 
would like to point out that no systematic effort was made to control the 
expenditure on the various schemes for resettlement. On land reclamation, 
for instance, the per capita expemditure amounted to Rs. 3,152 as against 
Rs. 1,917 originally contemplated. Elsewhere in this Report, mention 
had been madc of large areas of land given up as unsuitable for reclama- 
tion after surveys and to the fact that a substantial part of land reclaimed 
remained un-allotted. It is obvious that both these factors substantial- 
ly pushed up costs. Other schemes, where expenditure substantially over- 
shot estimates. were those connected with provision of Industries in the 
project arca and operation of trucks. The Committee have referred later 
in this Report to substantial losses incurred on both these schemes and to 
the fact that cvcn proper proforma accounts were not maintained by the 
Administration. It is evident, therefore, that systematic attempts were 
not madc to evaluate the working of these schcmes. It would also 
appear that fro control was maintained on loans and grants to displaced 
persons. These two components of cost pushed up the expenditure on 
resettlement by us much as Rs. 2.213 per caplt'i. 

[Scrisl No. 4--Para 1.31 of Appendix to 118th Report (Fourth Lok 
Sahha)] 

Action 'I'ekm 

Thc cstim;itcs m:de in the preliminary Project Report were tenta- 
tive. According to these estimates 12.000 families were proposed to be 
resettled at a cost of Rs. 712.30 lakhs. The estimated expenditure of 



Rs. 6,000 per family had been anivsd at on the basis of thase tentative osti- 
mates as regards the numbtr of families and bancia1 . outlay. 

Subsequent to the preparation of the preliminary Project Raport, it 
was brought to the notice of the Rehabilitation Committee of the Cabinet 
in December, IMJ, that against the financial allocation of Rs. 17.70 crores, 
approximately, 7,450 families would be settled in the first phase of the 
scheme. The actual provision in the estimates for rectamation, housing 
etc., was only for 9,000 families including tribals. Making allowance 
for 25% tribal families, the number of D.P. families which could be met-  
tled with an outlay of Rs. 712.30 lakhs (excluding cost of general develop 
ment and residual value of assets from the total allocation of Rs. 17.70 
crores) would be about 7,000. On this basis, the estimated expenditure per 
family would work out to be approximately Rs. 10,000. Therefore the 
figute of Rs. 10,000 and not Rs. 6,000 should be taken for purposes of 
comparison with the actual cost of rehabilitation. 

Considering : 
( i )  the increase in the price level in the years during which the resett- 

lement took place; 
( i i )  the fact that some of the outlay related to the families which de- 

serted the project after enjoying the rehabilitation bendits for 
sometime; and 

(i i i) a proportionately larger number of agriculturist families. the 
per capita cost of resettlement of which is higher than that of 
non-agriculturist family, were resettled ; 

the variation between the estimated and actual average expenditure 
appears to be reasonable. 
[Deptt. of Rehabilitation O.M. No. l6(5)!7O DNK dated 5- I2-197Ol 

The Committee also note that in a number of cases lands initially 
allotted to the settlers were found unsuitable and that the allottees had 
to be giwn other lands in exchange. The data furnished to the Committee 
shows that as many as 1847 families complained about the quality of land 
allotted and that new lands were allotted to 1773 out of them. This consti- 
tutes more than a tenth of the number of families settled in the projact. 
It is obvious that the reclamation work in all these cases was not satisfactory. 

[Serial No. 10-Para 1.44 of Appendix to 118th Report (Fourth Lok 
%bh.)l 



Action Taken 
Land for reclamation was selected on the basis of a sample survey to 

determine its suitability for agricultural purposes. Such a survey could 
not guarantee cent per cent suitability. It may be mentioned here that the 
total area reclaimed upto June, 1969 was 1,25,089 acres, out of which land 
found unsuitable for agriculture was 3,840 acres, that is about 3 %  of the 
total area reclaimed. 

The Public Accounts Committee seems to have drawn its conclusions 
on the basis of the number of families which complained about the quality 
of land and not with reference to the actual area found unsuitable. Usual- 
ly complaints were only about a portion of the land and in the cases of the 
above I847 families, it would be seen that the complaints on an average were 
about 2 acres out of 6 acres of lands, allotted. 

[Deptt. of Rehabilitation O.M. No. 16(5)!70 D N K  dated 5-1 2-1970.1 

Recommendation 

While the objec1ives of the follow-up cultivation scheme was unex- 
ceptionable, the Cornmittce feel that the scheme was not efiiciently executed. 
Betwcen 1960 and 1966, 12.316 acres of reclaimed land were brought under 
the scheme. Complete data is not available about die produce obtained, 
but from such information as Governmt.nt have fitrnished on this point 
(which is reproduced at page 48 of this Report) i t  is obvious that the yield 
from land was negligible. The scheme was intended to maintain the rc- 
claimed lands in a cultivable condition pending allotment to thc settlers. 
This it largely failed lo achieve. as i n  a number of cases (precise data not 
available with projcct authorities) land brought under the scheme had to 
he reharrowed again at the time of allotment to the settlers. 

/Serial No. I I - Para 1.51--of Appcndix to 118th Report (Fourth Lok 
Sabha)] 

Action Taken 

The main purpose of the Ihllo\\-up cultivation scheme was to check 
soil erosion and stop junglc growth. I t  was stipulated that land under 
follow-up cultiwtion should not be rcharrowed. There might have been 
only marginal cases of reharrowing of some land, \\ hich might have been 
under follow-up cultivation. Further, irrespective of the !,icld obtained 
by covering the area under green manuring crops etc. the main p u r p c ) ~  
of checking soil erosion was achieved. 

[Deptt. of Rehabilitation O.M. No. 16(5)/70 DNK dated 5-12-1970.] 
9LSSi71-5 



Recommendation 

The Committee note from the information furnished by Audit that 
credit sales to the extent of Rs. 6.34 lakhs were made under the consumer 
goods scheme and that full details of these are not available. It has been 
stated that the case has been referred to Government for regularisation. 
It should be examined on what authority these sales were permitted and 
whether there have been leakage. Appropriate action should be taken 
thereafter. 

[Serial NO: 29-Para 1.123-of Appendix to 118th Report (Fourth Lok 
Sabha)]. 

Action Taken 
It has been observed on an examination of the matter that Credit 

Sales had to be resorted by the Zonal Officers to relieve distress and in other 
emergent situations in the Zones. In many cases, such Credit Sales were made 
with the due permission of the ChairmanIChief Administrator etc., while 
in other cases such permission was not obtained. However, the sales were 
always made for alleviating distress. 

Of Rs. 6 .34  lakhs shown as Credit sales upto 31-3-1967. the actual 
outstandings worked out to Rs. 6.00.946. This includes a sum of Rs. 
2,69,163 in the shape of supply of foodgrains to Permanent IiabilitylDis- 
tressed families. This amount will have to be written off by Government. 

I n  addition, recoveries have been made in different years totalling 
Rs. 78.000 approximately. The uptodate figures from all the Zones 
have not yet become available. 

[Deptt. of Rehabilitation O.M. No. l6(5)j7O DNK dated 5- 12-1 9701. 

Recommendation 

The Committee feel that the construction of Bhaskal Dam, on which 
over Rs. 1 crore has been spent (exact expenditure still to be worked out by 
the project authorities), was undertaken without adequate investigation, 
though the Committee do not wish to question the utility of the project. 

[Serial No. 45-Para 1.172--of Appendix to 1 18th Report (Fourth 
Lok Sabha)] 

In the first place the project authorities did not ascertain to what ex- 
tent there was scope for using the irrigation potential that would become 
available. The result of this has been a substantial waste of water available 
for irrigation. The maximum area irrigated by the project during any of 



the three years ending 1968-69 was 5,457 acres as against its capacity to  
irrigate 16,500 acres annually. Further utilisation of the potential would 
have to await development of irrigable lands by adivasis "who have yet 
to prepare their fields by bunding levelling etc. and make them suita- 
ble for irrigation." It has also been reported that "in many instances 
clearance of shrub jungle is yet to be done" and that the irrigable area "is 
sparsely populated." As early as 1966, Government had informed the 
Estimates Committee that steps are being taken to construct water-courses 
to maximise utilisation of water but even the estimates for this work are 
yet to be worked out. 

[Serial No. 46-Para 1.1 % - o f  Appendix to 118th Report (Fourth 
Lok Sabha)] 

Action Taken 

(a) The utilisation of the irrigation potential of any scheme depends 
on many factors such.as ( I )  density of population; ( 2 )  development of land; 
(3) economic conditions of peasantry: (4) agronomic measures etc. 

The Dandakaranya Development Authority operates in the areas 
where tribal population is maximum when considered with the All India 
average. In the Project Report of the Bhaskal Dam estimate sanctioned 
by the Ministry of Rehabilitation in their No. 7(25)/DNK/59 dated 20-1-1962 
it has been detailed in the history of the report that the density of the popu- 
lation in the area proposed to be irrigated is very low and majority of the 
people are Adivasis. ( I t  may be remembered that the Adivasis have been 
kept far from the main stream of progress for quite some centuries and 
i t  can be very well stated that their conditions, outlook and the way of 
earning their livelihood are most primitive when compared with other 
population in India.) This scheme was prepared for the over-all develop- 
ment of the area, agriculturally, industrially, socially and economically. 
This was also in line ~ i t h  the objective for which the Dandakaranya Deve- 
lopment Authority was constituted in 1958 (relevant extracts taken from 
the Estimate Committee 1961-65 is appended as Annexure 'A'.) 

Low density of population is generally ohtained in scarcity and famine 
areas whcrc the land is not able to maintain peasants. Peasants. there- 
fore. :idopt migratory attitude. The methotls adoptcd by the Advisis 
would, therclim. be not witcd to the agriculiural practises employed under 
thc irrigated lands and i t  would be necessary to convert them mostly from 
mipra~ory dry farmcrs to a farmer ~ h o  practices wet farming (irrigated 
land farming). This change over has to he attained by the Agricultural 
[:xleesion Practices, Agricultural Farms ctc. 



Sometimes, mobilisation of agricultural labour from neighbouring 
States or from one part of the State to another part is also adopted, as was 
done in the case of Sukkur Barrage Canal developed in pre-independence 
period. This has also been done in the case of Hirakud Canal System 
where farmers from Andhra area had migrated and had taught farmers in 
the Sambalpur area the economics and agronomic measures of agriculture 
under the irrigation systems. However, the Tribal lands in this area are 
protected under the Tribal Laws to avoid exploitation of tribals by 
out-siders. Hence. development of the irrigation potential will have to 
depend primarily on the Tribals who have to change their agricultural 
practices. Extensive extension work and financing of Tribals will 
have to be done for the development which is time consuming, and it would 
be seen from the Annexure 'B' attached that i n  various irrigation Projects 
i t  has taken periods upto 21 years. Even in cns: o f  Mettur Reservoir across 
Cauveri. the irrigation potential had developed after lapse of about 20 years 
and poor development was attributed to the economic depression. 'This 
is also to some extent true uith the backward areas in which the dam is 
located and as such full utilisation of water can not be expectcd in a short 
period. 

D-.velopment of land is also necessary for cornplcte utilisation of irri- 
gation potential which means, (a) removal of forest; (b)  removal of mounds; 
(c) filling up of pits; (d) levelling of land; (e) addition of silt or soil to make 
the soil fit  to receive irrigatisn; (f) construction of ficlcl channels: (g) manur- 
ing by chernicalr and fertiliscrs to meet thc in~rnsive cropping and improved 
mzthods of ag~.iculture. Most of the Tribals do not have neccsssry capital 
which \rill b,- required to be invested into the land. whereas th: settlers land 
in th: cornman3 of th: Bhaskal dam has bcsn utilisxi to a largc extent. Dzvc- 
lopment of Tribal land is lagging behind i n  this respect and thc short-!'all i n  
the utilisation of irrigation is msinly on the tribal land and not on the scttlcr's 
lands. 

Th: irrigalion in the Bhaskal command started in the year 1966 and 
there has bccn substantial growth during the last three ywrs as would be 
seen from Annexure 'C' and with the efforts put in  by the Dandakaranya 
Project, the utilisation of the irrigation potential will grow further. 

(b) The estimates have been worked out and work taken up and com- 
pleted wherever the development of land is complete. 

[Deptt. of Rehabilitation O.M. No. lh(5)'70-[)VK dated 5-1 2-19701. 

Extract of Para 128(i) Umerkote (Bhaslial Dam) of ISstimates Committee 
(1964-65) Seventy-Second Report (Third Lok Sabha), New Delhi. 



128. It is stated that the Bhaskal Dam Scheme was approved by the 
Dandakaranya Development Authority in September, 1959. After the technical 
approval of the Central Water and Power Commission the scheme was 
approved by the Government of lndia in May, 1960. It has been stated that 
the construction of the Project fits i n  with the scheduled objective of Danda- 
karanya Development Authority. i.e., resettlement of displaced persons from 
East Pakistan and the general development of the area with special reference 
to the tribal population as outlined in the Government of lndia Resolution 
dated 12th September, 1958 creating the Dandakaranya Development 
Authority. 

Ar~nexure 'B' 
Extract of paras from Engineers Seminars (Third) of C.W. & P.C. 

Third (Vol. 1 1 ) .  Srinagar from 16th to 18th July. 1955. 

Measurzs of acelerate utilisation of Water for Irrigation (by Sri M.G. 
Heiannaudari) 

Page : 133 : DENSITY OF POPULATION 

The progrrsb of irrigation i n  sparsely populatud area does not gc~icrailv 
keep pace with the programme of development on acccurit of the increased 
requirements of  labour live-stock and capital. Some concessions h i l h  a \,iew 
to induce labour to migrate to sctch areas arc necessary to encourage dexclop- 
ment. Measures to mobilije and move agricultural labour from neighbouring 
States or from one part of the Stafe to another along with inducements to 
facilitate such an exodus should. therefore. I'orm an essential part of a scheme 
proposed to he crccuted in n thinly populated area if the anticipations 
from such a projc-I arc expectcd to he realised. 

Page : 239 : CAUL ERY ME'TTL'R PROJECT 

The Mcttur Reservoir formed by a dam acrvss the Cauvery at Metti~r 
is intendcd not only lo senti d o ~ n  a regul:~r and adequate supply to thc exist- 
ing delta but also to irrigate n rie\r' area of' 3.01.IXKI xres  adjacen: to i t  by 
means of a nc\v canal knwrn as the Grand Ania~ t  Canal. In 1933-34 the 5)s- 
tem was op-.ncd to irrigiite 1 1.93.000 acres: and in 1934-35 an area of 2.20,iNN) 
acres. In the ncxt year the ful l  ;ire;* \+;is t h r o w  oprn. The pace of o'e\cloP 
men(. however, \ \ a h  not encouraging. I [  is indicated below: 

Acres 



The poor development was attributed to economic depression and the 
whole area lying in Zamin and Inam tracts. It was also due to the reason 
that a portion of the ayacut land was of high level, had some jungle or was 
saline. Further the ryots at first were not hopeful of assured and continued 
supplj in  the channel and so hesitated to launch on large scale cultivation. 
Then they saw plentiful supplies being maintained throughout the season, 
even in a bad year they began to evince keen interest. 

* * * 
Srinagar 23rd to 25th June, 1958 (Volume-I). 
Page-38:-5.0 Measures to accelerate utilisation of Irrigation Waters : 

5.2.3. Preliminary Report on measures to Accelerate utilisafion 
of lrrigation Waters (by Shri U.N. Mahida). 

The experiences of First and Second five year plans have shown that 
water facilities provided for irrigation have not been adequately utilised while 
it is recognised that a certain time lag belween creation of facilities and their 
utilisation is inevitable the rate of development of irrigation has bren unduly 
slow. 

It is pointed out that unlike construction work\, the pace of develop- 
nient of agriculture cannot be correspondingly accelerated by a steady flow 
of funds, materials and labour or by mechariisatlon and that need for realistic 
appraisal of agricultural targets is necessary. 

The causes for the lack of achievement of targets have been dealt at 
length and the conditions which are generally hanipering the speedy develop- 
ment of irrigation have been attributed to the existencc of partially inhabited 
regions in the areas commanded by irrigatio.~ canals, poverty of ryots, 
low prices of agricultural products, lack of knowledge necessary for changing 
over from a system of dry farming to that of irrigated agriculturr, high water 
rates. ignorance of the crop pattern, lack of adequate transport facilities 

, and enlightened publicity. 
t * * 

Page 12 : Appraisal of utilisation of irrigation waters 
(by Dr. K.L. Rao). 

2. Estimation of Irrigation Potential 
One of the reasons for the preseni controversy i5 in  thc estimation of 

irrigation potential itself. The irrigation potenlial created as a result of the 
partial or full completion of' the firht plan projects has been worked from the 
reports from the various States by the Planning Commission. These reports 
are not prepared on a basis comparable from State to State. The word 'poten- 
tial' itself does not seem to have been understood very clearly. This has led 



to an  estimation which is different at different times. The definition of poten- 
tial adopted here is "the area of the land which can be irrigated on comple- 
tion or partial completion of the projects i.e. the area for which water is 
provided either by diversion from the river or from storage and also for which 
the canal system is complete". Thus on Bhakra project, canals are ready 
for taking water for the entire area commanded but Bhakra Dam is not built 
up as yet and there is no storage and therefore the potential is limited to 
what is possible by the existing supplies available in the river which vary 
from year to year. For example, in Rajasthan portion the potential takep by 
the Planning Commission Officers for the Bhakra System is 0.57 million acres 
whereas the water that can be supplied at present without Bhakra Storage 
is only for 0.15 million acres, giving a difference of 0.42 million acres in 
irrigation potential. Similarly in Kakraper project the weir is complete and 
it is possible to divert water but distributaries from the main canal structures 
are not complete and, therefore, the potent~al that is taken for purpose of 
calculation is only the area for which the canal system is ready. This potential 
is called for clarification as the "effective potent~al". The effective potential 
available in the different States compiled by the CW and PC is shown in the 
enclosed Statement-I. 

The irrigation potential worked by the Planning Commission to the 
end of March, 1956 is 5.3 million acres and utilisation 3 million acres against 
CWPC's estimation of 4.7 million acrcs in emective potential and 2.9 million 
acres in utilisations. This excludes i n  both cases. for the potential and utilisa- 
tion, the figures for tubewells and minor schemes whiih were included in the 
1st Plan is major irrigation sector but are now, delctcd as these are dealt 
with by the Ministry o!' Agriculture. I t  is of intereht to note that while utili- 
sation figures are nearly the same there is a difference in the potential esti- 
mation due to the reasons mentioned above. 

3. Pace of Irrigation Development 

I t  is pertinent to review the development of irrigation under some of 
the canal systems constructed during the first half of this century in India. 
I n  the case of Pravara canals constructed in 1926, of 57,000 acres the area 
irrigated during the first ten years was only 50 per cent. In the Sards canal 
constructed about the same time, the area irrigated in the first ten years was 
about 50 per cent. In Mettur Project. the area irrigated even after 20 years 
was not more than 70 per cent. Similar state of affairs is seen in Ken canal and 
Neera canals. 

Even in the advanced countries like U.S.A. it takes time for the irriga- 
tion potential created to be utilised. Thus Mr. Nelson of U.S. Bureau of 

. Reclamation observes in "Water and Our Futurev--"Irrigation Projects 



are not built, settled and brought into full production overnight. The time 
required ranges from 2 years to 20 years and even longer". The pattern of 
development in some of the projects in U.S.A. is given below:- 

- - - - -- -- - - - - ---- - - -- - - - - - 
S. Name of Project Total ~rrigable Development 
No. area mlliron 

acres. 

Salt River (Arizona) 

Yakma (Washington) 

RIO Grande (New Max~co, Texas) 

Klamath (Oregon-Cal~fornia) 

Owyh:: (0r:;on-Idaho) 

Central Valley (C.ihfornla) 

Full development, 6 years after 
completion projcct. 

87 per ccnt, 12 ycars after 
completion of project. 

75 per cent 21 years after 
completion. 

83  per ccnt, 26 y c m  after 
completion. 

92 per ccnt, 12 ycars after 
completion. 

67 p:r c-nt, 10 years after 
cornrnencenit.nt of irrip- 
tion. 

55 per sent, 6 years after corn- 
nienccnlent of irrigation. 

. . ~ . -  . ~- 

* The ultimsle potential for which resm.ior provision i b  made is onc nil. acres. 

Thus i t  will be seen that in the past the full irrigation development was 
taken more than ten years and in som: cases even more than 20 years. Realis- 
ing that much larger amounts of money are being spent on tht irrigation 
projects now than in the past and the great need for as large food production 
as possibic., emphasis has to be given to accelerate the utilisation.. Thcre 
is, however, an optimum period which will be required in any case for the full 
irrigation devclopment to take place. Under no circumstances bill i t  be possi- 
ble to utiiise completely the irrigation potential immediately. Thcre are 
inherent difficulties which a practical engineer has to realise. I t  will take 
time to test thenewly constructed canal system and to ensure that i t  carries 
the required amount of water. There will be a number of breachesbnd these 
will have to be made good before full supply can be passcd. Acltral field 
tests are necessary even with regard to finalisation of some of the outlets, 
however, carefully the survey might have been made earlier. The farmer 
himelf has to take some time for preparing his field, especially when the dry 
lands are being converted into the wet and the terrain conditions are such as 
will require extensive levelling, as i n  south India. It is not possible to expect 
the farmer to advance money and lock it up before the water comes in the 
canals. Besides, this, the farmer has to find money for the purchase of bulls, 



mannure, etc. which will require re-adjustment in his financial budgets. I t  
is, therefore, very necessary to realise that after the creation of the potential 
there would normally be a lag in the utilisation of a minimum period which 
can be taken as about five years. 
Bangalore, 10th to 12th September, 1960 (Volume-I). 

Page No. 131 : (Item No. 3-Construction of Water Courses and Steps 
Necessary to ensure Maximum utilisation of Irrigation 
facilities.) 

3. The irrigation benefits accruing from the first and second plan sche- 
mes at the end of the first plan and during the Second Plan are given in the 
table below :- 

BENEFITS FROM IKRIGATION SCHEMES 
(Million acres) 

End of year Polltical at Utilisation Percentage 
Channel worked out 

nutlcts for Gross Net by T.O. 
grmb irrlgatmn 



STATEMENT-I 

Statemrnr of Pottntial C r r a ~ e d  and utilisation in Different  state.^ by Schemes in the Major and Medium Irrigation Sector 
- - - -- -- - - -. - - . - . --. . . - . -. . .  .-.....- .- ~.. ~ 

SI. Name of State Total Potential Utilisa- O;l age Potential Utilisa- % age Balance % age. 
NO. ultimate created t ~ o n  to worked created tion to worked potential worked 

benefit to end end of out by to end end of out by to end out by 
of scheme of March March T.O. 0.f March March T.O. of March T . 0  
which 1956 1956 57 57 1957 
have 
created 
potential 

-- - - - .- ~ . .- - . -  - . - .  - -  

(In Million Acres) 

1. Andhrz . . . . . 0.264 0.088 0.037 42 0.194 0.073 38 0.121 - - 62 
2. Assam . . . . . Nil - - - - - 
3. Rihar . . . . 0.397 0.36 0.231 64 0.361 0.295 82 0.066 18 
4. Bombay . . . . 0 8 2 7  0 1 1 4  0.047 41 0.152 0.069 45 0.083 

31 0.025 ; :: 
5. Janlmu & ~ a s h m i r  . . . 0.036 0.036 0.01 1 31 0 036 0.011 
6. Kerala . . . . 0.135 0 074 0.074 100 0.090 0.090 100 Nil - 
7. ~ a d h ~ a  ~ * d a h  . . . 0.010 0.010 0.010 100 0.010 0.010 100 Nil - 
8. Madras . . . . . 0 303 0.202 0.180 89 0.255 0.208 82 0.047 18 
9. Mysore . . . . , 1.098 0.128 0.060 47 0.222 0.104 47 0.118 53 

10. Orirsa , . . . . 0.672 Nil Nil - 0.189 0.089 100 Nil - 
11. Puniab . . . . . ? .853  1.627 1.459 90 1.885 1.803 96 0.082 4 
12. Rajss than.  . . . . 0.692 0.185 0.185 100 0.197 0.197 100 Nil 59 
13. Uttar Pradesh . . . . 1.878 1.531 0 394 26 1.692 0.696 41 0.996 46 
14. West B e n d  . . . . 2.079 0.339 0.223 67 0.487 0.264 54 0.223 32 

N O ~ :  ( I )  The a b v e  f ipum do not include potential and utilisation of tubewell schema and minor schemes included under the head 'other 
schemes' in the major irrigation sector of 1st Plan. 

(2) There is R d i f f a m ~ e  of nearly 6 . 5  million acres between the ultimate benefits and the potential created to end of March '57. This 
u mainly due to the major projects such as Bhakra. Hirakud. Kakrapur, D.V.C., Tungbhadra and Mayurakshi which have still 
a of balsnac 5 . 3  millron acres to develop. 



ANNEXURE 'C' 

IRRIGATION ACHlEVEMENTS 

BHASWL DAM 
- . ~~ - ---. . -- -- 

Adivasi Settler Total 
---.-- - 

1965 -66 Rabi . . . . - 63.48 63.48 
1966 Khariff .  . . . - Not available 
1966-67 Kabi . . . . 436 70 

- 506 
1967 Khnrili'. . . . Not available 
190768 Rabi . . . . 1164 400 1564 
1968 Khariff . . . . 3000 650 3650 
1969 K l l ~ t l l .  . . . 3400 600 4000 
1968-6OKahi . . . . 1397 410 1807 

- .  --- . - . .- ... - 

BHASKAL DAM (RABI-19-f 

- - - -  - -- -- 
Adlvac~ Scttlel M~xed Farm Total 

- -- 
Flow L ~ f t  

- - - - - -. -- 
(1) Paddv 

( I )  High Ywld 363 55  191 85 30 00 - - 587 40 
(11) Local 93 00 - - 93 00 

2 Wheat . . . . 70.20 46.50 13.00 6 0 0  135.70 

(4) Vegetables & Othcrs . 761.45 15.88 - 14.00 791.33 
(Ragi Polalu. G .  Nut Moong. 
Gram. Mustard. Till, Cane, 

etc.) 

In the second place, the bulk of the area that the project can irrigate 
(14.850 out of 16,000 acres) constitutes non-settler5 land on which the Danda- 
karanya De~elopment Authcri~y has not settled any families. Faced with 
this situation, the project authorities are obliged, i n  order to maxirnise use 
of water, to undertake conslruction of water courses on these land also- 
an item of work that. in the Committee's opinion. belongs to the State Irri- 
gation Department and not the Dandakaranya project. This illustrates the 
point madc by the Committee earlier in this Report that the project authorities 
are undertaking work for outside their scope. 

[%rial No. 47-Para 1.174-0f Appmdix to 118th Report (Fourth 
Lok Sabha)]. 



ACTION TAKEN 

The Dandakaranya Development Authority was constituted by a 
Resolution expressing an effective and expeditious execution of the schemes 
to resettle displaced persons from East Pakistan in Dandakaranya and for 
the integrated development of this area. with particular regard to the promo- 
tion of the interests of the area's tribal population. During the year 1965, 
the matter regarding agency for construction of water courses came up for 
discussion as the Bhaskal dam was going to be completed in the near future. 
The State Government of Orissa was approached for construction of the 
water courses for non-settlers. The matter was furthcr discussed in the office 
of Secretary, Department of Rehabilitation on 14th December. 1965 when it 
was decided that the State Government should construct the wattr courses 
through their Rural Enpineering Orgarlisation . I S  the Orissa Gowrnrre~it 
could not agree to execute the work in time. the Dandakaranya Devclopmcnt 
Authority could execute the work hoth Sor settlers and non-settlers' lands 
and the State Government couid be asked to bear the cost. I t  ~vas also decided 
that if the State Go\ernment of Orissa did not agree even to this propo5al. 
the work could be takcn up by the Dandakarariy Ikwloprnenl Autho~ity 
and cost of construction added to the main dam. The matter was also div 
cussed at the 3?nd meeting of the Dar~d~tharanya Dcvclop~nent Aut horit? 
wherein i t  was desired that the State Government a h ~ ~ l d  be approi~chcd 
to construct the \!arer courses for non-scttlcrs I:~nd or iiuthor~se the D.D.A. 
to take up the work uithin the frame \rork of the law. The (iovcrnment ol' 
Orissa. in Health (LSG) Department. rtquested thc Dand;~karariya Devtlop- 
lnerlt Authorit) to cornplcte the dam i n  eiery respect inclird~ng the \\liter- 
courses and pass on the same t o  the State Go\,crnmcnt enabling t!icm to levy 
water charges from rhc beneficiaries. The matter was I'urther climt\.icd at 
Bhubanesuar during March. 1966 betucsn the Sccrct~ir!. 1)cp::rtmcnt 01' 
Rehabilitation and the Chic' Secrttar!. Cic vxnment of O r h a  ;inti  i t  \ \ as  
agreed that the Dandakaran!a Developn~ent Authority would cc~rlbtruct ihe 
watcr courses as a part of dam work. The D.D.A. at its 33rd ~nectitig dec~cletl 
that the cost of the water courses should be includcd in the d:tm cost and 
revised e\tiniate Fen\ to t!w Gwernment of India f ( ~ r  sanction. 

Thu\ it  is evident from the ahow that the water courws for I I I C  n o n -  
settlers' lands in the Ayacvt of the Rhaskal dam have been co~l..tructed only 
after getking authorisation from the Department of Rehahilitation arid also 
the D.D.A. and i n  ctmsultation with the State Government. The 1)sndnka- 
ranya Development Autl?c)rriy has also undertaken similar w o ~ k s  for general 
development of the tribal, the aims and objects of the D.D.A. are to expe- 
dite the execution of the kzrious schemes for the area development for reset- 
llernent of the displaced perwns and als,., improvement of tlrc economic con- 
ditions of thc local tribals. 1:uriher the silt ror construction of such a mcdiunl 



irrigation Project entirely depends on technical considerations and can not 
be linked up with the benefits to accrue exclusively to settlers. Non-construc- 
tion of water courses for non-settlers lands would have meant a national 
waste as the dam waters could not have been utilised and the tribals are too 
poor to havc taken up and completed this work. 

I n  view of this, construction of water courses by the Dandakaranya 
development Authority for the non-settlers lands (done with the prior appro- 
val of the appropriate authority) is not to kc treated as work outside the 
scopc of the Dandakaranya Development Authority. 

[Deptt. of Rehabilitation O.M. No. 16(5)/70-DNK dated 21-1 1-19701. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATlONS REPLIES TO WHlCH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

AND WHICH REQUIRE REITERATION 

Recommendation 

"The Committee observe that the tractors acquired by the Project 
for the purpose of reclamation work are grossly under-utilised. During the 
period 1961-62 to 1968-69, these tractors remained idle for 2.68 lakhs hours 
over and above the permissible idling time. The loss on this account compu- 
ted at the rate of Rs. 18 per idle hour worked out by the Department 
amounts to Rs. 48.24 lakhs." 

[Serial No. 20-Para 1.75 (-) of appendix 118th Report (Fourth Lok 
Sabha)]. 

Action Taken 

On reconciliation of figures with A.G., Orissa. the idle hours for the 
RRO from 3961-62 to 1968-69 come to 1.99.909 say 2.00 lakhs instead of 
2.68 lakhs as originally mentioned. A revised statement giving the details 
of idle hours is enclosed as Append~x 'A'. 1 he Committee has already been 
informed that while certain rcasons for idling are ol' the naturc nhich can 
be controlled. if not eliminated. the idle hours due t o  certain other reasons 
are beyond control. Therefore. i t  would be necessary for us to exhibit the loss 
under two heads namely 'avoidable' and 'unavoidable' loss. On this basis, 
the break up of 1.99.909 hours would be as under:- 

( i )  A~oidable reawns- 
(ii) Unavoidable rcasons- 

The reasons for the 'a\u~drtble' loss on account of tdlencv arc a\ under : 

( i )  dill: to mechanical breakdowns over and above the p:rmis,i5 
norm; 

(ii) due to {cant of land; 
( i i i )  due to want of POL. 



Every effort is being made by this Organisation to reduce the losses on these 
accounts to  the barest minimum but it is not possible to completely eliminate 
them. Inspite of best efforts, many times it would not be possible to avoid 
the loss due to one reason or the other. For example, as the age of the ma- 
chines increases, the breakdowns also proportionately increase and many 
times some unforeseen breakdowns also occur for which we have to spend 
a considerable time in procuring spares to repair the tractors and re-commis- 
sionthe same. 

The various process involved between the period of initial planning of 
the reclamation of land and the actual start of reclamation operations by 
the tractors have already been explained in great detail to the Committee. 
If a fortuitous hitch in the release of land at the last minute led to the idling 
of the tractors due to want of land, in such circumstances, idling could not 
be avoided, inspite of the best planning and efforts by the D.D.A. as well as 
the concerned State Government. Coming to the loss due to non-availa- 
bility of POL at times, i t  is intimated that out of 5,361 hours on this account 
about 3,000 hours were lost in rcspct  of the tractors working in Andaman 
Islands alone due to some shipping difficulties of POL from the mainland to 
Andaman Islands and the shifting of the same from one island to another 
in Andaman Island. Further, on the mainland, the tractors are working in 
the interior forest areas where no transport facilities are available and during 
certain peak periods of the season, there was acute shortage of POL all over 
the country and the loss on this scorc could not be avoided. Because of 
these reasons and unforeseen breakdown on the POL tankers on the way, 
sometimes there may be some slight delay in the POL tankers reaching the 
work-site in the interior forest, thus, starving the tractors of POL and resul- 
ting in idleness. As may be seen from the figures. the loss on this 
account is very negligible, as about 5,000 hours were lost o w  
a period of eight years, particulnrly i n  view of the odd circumstances in which 
the R R O  tractors are to work. 

The reasons for unavoidable loss on account of idlcncss are as under:- 

( i )  Rains; 
( i i )  Shifting from patch to patch; 

( i i i )  Mounting or changing of heavy land clearlng equipment; 
(iv) Boggy area : 
( v )  Pre\encc of largc nurnhcr of length) and thorn! creeprb and 

canes, particularly in Andamari 14ands. 
( v i )  Menace of wild animals lihe elephants etc. etc. 

It would be readily agretd that the loses on account of the ahwe re- 
asons are definitely unavoidable as no one h;ts got any control oktr the rains, 



menace of wild beasts, boggy area, growth of creepers and canes etc. etc. 
Infact, it would be more appropriate if these hours are excluded from the 
normal expected time viz. potential hours available for the tractors during 
a season. This cannot be treated as 'loss' to the Government of India due 
to the said reasons. 

As regards computing the expenditure incurred in the idling of the trac- 
tors, it is felt that the expenditure incurred on 1,45,100 hours only being of 
avoidable nature should be taken into account for obvious reasons. Accor- 
dingly, the amount involved on this account works out to Rs. 26.12 lakhs. 
From this figure, a deduction of Rs. 4 lakhs is to be made representing the 
recove~es from the State Governments on account of idling of tractors due 
to their inability of providing work in time. Accordingly, the net loss 
on account of the idling of the tractors for the Organisation works out 
to Rs. 22.12 lakhs or say Rs. 22 lakhs. 

In view of the foregoing details, the Committee may kindly treat Rs. 
22 lakhs as loss over a period of eight seawns. 

The Committee have observed that the tractors acquired by the Pro- 
ject for purpose of reclamation work are 'grossly'? under-utilised. In this 
connection, it would be worthwhile to mention for information of the mem- 
bers of the PAC, some details about the circumstances under which men and 
machinery clear the jungle. The area being undeveloped, transport and 
communicatior~s are meagre. Transport of heavy machinery like tractors 
poses special problems since the National and State Highways are inters- 
persed with a large number of wooden brid~es and culver~s. Further, for 
proper maintenance and servicing of machinery. continuous supply of various 
brands of oils. 1ubri:ants and sp,lre pnrts are required. The nearest rail 
heads from which thew facilities can be had arc situated at qt~ite Ltr o r  places 
and i t  i s .  therefore, ;I strenuous task to keep the machines running undcr 
such odd cirsumstance~. 



mentioned at appendix 'B'. From the details given therein, it would be luecn 
that not only the release d lands for reclamation by the State Government 
is a laborious process, there is a considetable time-lag between the date of 
initial release of land by the State Government and the date on which RRO 
is actually allowed to take up the reclamation operations. Needless to 
that the Statc Government and their Forest Departments have difiiculties 
of their own in completing this process and at times serious delays in final 
release of the area to be reclaimed are inevitable. No doubt the DDA and 
RRO do continuously pursue the matter with the State authorities for the 
timely release of lands and the extraction of the valuable tirnbkr, instances 
are not wanting when inspite of these efforts, there have been avoidable delay 
in this regard. 

In terms of percentage, the loss of hours due to avoidable reasons comes 
to 8 . 9 W h e n  compared to the potential hours available for work. In view 
of the foregoing details about the conditions under which the jungle is cleared 
and the laborious process involved in the actual release of land, the per- 
centage of loss over a period of eight seasons is rather within the acceptable 
limit, if not considered as negligible. As such, it may not be correct to con- 
clude that the tractors were grossly under-utilised, and the Committee are 
requesred to kindly reconsider their observations. 

[Deptt. of Rehabilitation 0. M. No. 5(5)/70-RH-111 dated 30-11-19701. 





APPENDIX B 

Proce3rwe generally followed in regard to the release of land for clearaxe 

1 .  Since the activities of the Dandakaranya Project at present are confi- 
ned to the States of Orissa and Madhya Pradesh, the estimated requirements 
of land depending upon the numbcr of families of displaced persons to be 
resettled are worked out by the DDA well in advance and the same are inti- 
mated to the two State Governments. 

7. As soon as the preliminary approval of the State Government for 
the release of land is received, a jqint reconnaissance survey by the DDA 
authorities and the State Officials is carried out with a view to ascertain the 
extent and suitability of the areas proposed to be released. 

3. Aftcr the reconnaissance surwy. a formal application for the release 
of the arcas in  question is made by the DDA to the State Government con- 
cerned. 

4. On receipt of the applications, the State Goveinment concerned 
usually consult their Revenue and the Forest Departments and unless there 
is any serious objection to the release of any areas, all land considered sui- 
table on the basis of the reconnaissance survey is generally made available 
to the DDA for reclamation and Resettlement. 

5. As reconnaissance survey is just a general visual inspection of the 
areas. i t  does not constitute a detailed soil or other survey. In order, there- 
fore, to avoid any infructuous expenditure being incurred on reclamation 
of lands which are unsuitable for agriculture, a detailed soil survey by the 
Agriculture Department of the DDA is absolutely essential. As a result 
of this survey, it has generally been found that hardly 40 to 50% lands only 
are really suitable for agricultural purposes. All such areas and those found 
unfit arc, therefore, suitably mapped. 

6. It is only after the completion of the detailed soil survey that the 
details of the areas proposed to be reclaimed are finally indicated to the State 
authorities to enable them to arrange for the extraction of salable timber 
through their Forest Department. The areas not found suitable for recla- 
mation revert to the State-Govt. 

7. Even though the lands in question are released by the State Govern- 
laent much earlier, the Units of the Reclamation Organisation are allowed 
to enter these only after the State Forest Department have completed the 
extractioti of salable timber. , 



Recommendation 

"The Committee noted the fact that these tractors were idle due to  
factors like mechanical breakdown (50,720 hours), want of land 
(1.57 lakhs hours), rains (25,982 hours) etc. It  would be observed 
that want of adequate land for reclamation was the major factor. 
As this was a recurring difficulty, year after year, the committee 
consider that the Project authorities should have in all prudence 
taken steps to  transfer atleast part of the fleet to other Organisations 
like the C.P.W.D. where they could have been put to better use. 
The Committee would like an assessment to be made to ascertain, 
in the light of long-term requirements of the project, what would 
be the number of tractor5 the Project would really need and to 
transfer the balance to  other needy Organisation." 

[Serial No. 21-Para 1.76(-) of Appendix to 118th Report (Fourth 
Lok Sabhal 

Action Takcn 

It is a fact that there was a loss of hours for want of land which is the 
largest single factor towards the idling of tractors for thc period from 1961 
to 1969. In flux of Refugee into this couniry is an issue which is primarily 
controlled by the political situations or the Government:; of other countries, 
and Government of India has no control over such a situation. For example 
the problem of immigration of minorities from Paki$tan has bwn going on 
since 1947. Some years the influx is very hcavy; then there i:, a f'~111 for a 
period of 2-3 ycurs and then again the i n f l u x  is oil the i11crc;icc. Similar 
have been the cases of rcpatriats from Burma. Ccyll)fi and .4fric;i. Re- 
fugees have also come to India in larae nllmberc I'ro~n Tibet. I ;  i,, felt tl?::~ 

.no Government engaged in the r:hsb:litation ,.)f suffering Iil.~mntiicy can 
foresee thc requirzmsnt of lands when i t  has no control on the influx of r2- 
fugesc. The problem of resettling of refugees is a human one which should 
not be viewed purely from ecorioinic augle. 

It may further be brought to the kind noticc of the P.A.C. that it  was not 
practical and desirable from va~,ious aspects to rzduce thp number of tractors 
in this Organisation as and whcri the requiren1,:nt of lands went down and 
again to  increase the number of tractors suddenly when the requirement 
went up. I t  may be possible at times to dispose cjf ilie surplus capacity but 
it may not be possible to build up the Organisation overnight when the 
need re-occurs at  a very ~ h o r t  notice. Disposal by tsaris- 
ferring the machinery to other Government Departments for a dull perioc! 
would have caused much morc loss to tho Government than the loss tlic 
State sulfcred due to idle hours of the tractors. Most of  the traclors eicn 
uptill .date are imported from various countries like Japan. I 1 . ? . A . ,  Frawe 



etc. which normally require a long delivery schedule besidcs the Foreign 
Exchange problem and it would not have been possible to  raise a substantial 
number of tractor Units in a limited period when the emergency re-arose. 

Whenever there is any surplus capacity in this Organisation, we are 
exploring the possibility of diverting our resources on iigency basis with 
{arious State Governments. Such an nrrangzment helps in avoiding any 
loss to the Government by idling ,I!' :he tr.:~ctors which are not otherwise 
prod~.~~.li,.,i '. Such works are unti~rtaken mainly on 'no profit no loss' basis. 
At prcsenl, four Units of this Organisation are dcployed on works of various 
State Govc~.:l!nsnir; saving thtm the cmt of capital equip~nent, thus ensuring 
b::ter uiilis:)ti,)n of the expensive mxhinery in the country and contribu- 
ting to:var:!> tha devclopnimtal activities: of the country. 

- I t  may also be ~ n c n ~ i o n e ~ i  i'br the inrormation of PAC that we had 
i,iready a!q~roaclied the various State Governments and also the Departments 
of' t h ~  Government of India for taking orcr  of these tractcirs, but wc were 
~1r1suczecsS~11 as our tractors arc oi' a n  old model while the Organisation whom 
wc approached can procure new tnodcls. Our action to deploy somc of our 
Units Sor work  in States on age!-ICY basis was thus the best that could be 
tnkc~: i n  temw of the rccommcndations of the P.A.C. so as  to  prevent their 
idling. Also :!iis couxe IC:ILL'S the 0rganis:ition in a position to deal with 
thc problem ot 'a  sudden influx from Pakistan as at  present. 

I t  may be further mentioned that on the basis of workload for the 
IJnits i'or the next thre:: years, tiicre will be work Sor all the effective 11i Units 
held by thii Orpnisation. In a n y  case, any premature s ~ w p p i n g  of tractors 
can only invdve t i l t  0rgaiiis:ition in a vcry heavy 10s) io Guvcrnmeilt on 
account of capital assets. The situation which hzs been caused hy the 
recent impact of influx of migrants from East Pakistan is well known and it 
\voulii be an inopportune nmmcnt to curtail any cxisting c~pac i ty  or the 
Organisation for reclamatioii work for rehabilitation. 

[Dcptt. of Rehabilitation 0. M. No. 5(5)/70-RH-111 dated 30-1 1-19701. 

Recommendation 

The Committee feel that a thorough investigation into this transaction is 
called for. 62 Power-tillers costing Rs. 3.29 lakhs purchased for the project 
have been found defective. The orders were placed despite an unfavourable 
report on the performance of these tillers received from the Indian Agricultural 
Research Institute which was not'taken notice of. Government have stated 



that the matter is being looked into. The Committee would like the investi- 
gation to be speedily completed and the findings intimated to them. 

[Serial No. 23-Para 1.93--of Appendix to  118th Report (Fourth 
Lok Sabha)] 

The question of rectification of defects which is stated to be under , 
examination in consultation with the D.G.S. & D. and the firm's representa- 
tive should also be energetically pursued. 

[Serial No. 24-Para 1.94-of Appendix to 118th Report (Fourth Lok 
Sabha)] 

Action Taken 

With reference to para 1.93, it is submitted that the report rtccived 
from the Indian Agricultural Research Institute in January, l9h6 (Copy 
enclosed) had nothing categorical t o  say regarding the Krishi power tillers 
and this in fact referred to the performance of the other power tillers which 
were earlier prototypes of the same Japanesc company with whose collabora- 
tion the Krishi power tillers were being manufactured at Sdnat~lngar, 
Hyderabad. 

In pursuance of the recommendation contained in  para 1.94, a Com- 
mittee comprjsing of Agricultural Adviser, Department of Rehabilitation, 
Deputy Chief Administrator, Financial Adviser & Chief Accounts Officer, 
Director of Agriculture & Animal Husbandry and Superintendent (Trans- 
port & Workshop), Dandakaranya Project, was constituted to : --- 

(i) to enquire into the causes of the non-utilisation of Power Tillers 
in Dandakaranya; 

( i i )  to suggest the desirability and ways and means of putting the 
Power Tillers in working order: and 

(iii) to suggest measures for full utilisation/dirj>osaI of surplus of 
Power Tillers. 

2. A copy of the * Report is enclosed. 

3. Action is in hand to declare the Power Tillers surplus, to thc require- 
ments of the Dandakaranya Project, to D. G. S. & D. 

[Deptt. of Rehabilitation OM No. 16(5)/70-DNK dated 5-1 2-19701 
- -- ---- - ---- --- 
* A p p e n d ~ ~  I 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT O F  WHlCH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee have earlier in this Report referred to laxity in financial 
control in the Project. The fact that proforma accounts have not been drawn 
up for a number of commercial schemes in operation since 1960-61 indicates 
how unsatisfactory the position is. The Committee would like the project 
authorities without further delay to finalise the form of accounts and have 
them prepared. The Committee have already emphasised the necessity 
for the expeditious preparation of these accounts in paragraphs 1.21, and 
1.30 of their Sixty-Sixth Report (Fourth Lok Sabha). The matter does 
not brook further delay. 

[Serial No. 25-Para 1.98-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

Action Taken 

The principles of preparation of proforma accounts of various schemes 
i n  Dandakaranya have been discussed with Audit in January and July, 
1970 and certain decisions have been taken i n  consultation with them. 

,The only issue which now remains to be discussed and agreed upon 
pertains to the calculation of Capital-at-Charge and interest thereon. Audit 
is of the view that the formula already prescribed should be adopted and 
Proforma Accounts drawn up. Accountant General, Orissa has, however, 
appreciated the inconsistency in capitalising the past losses in an Organisation 
which was not anticipated to make profits in the future to make up for its 
past losses. He desired that Government should be approached for write 
off of the cumulative loss of the past years as a way out of the difficulty. 
The Dandakaranya Project Administration are of the view that the procedure 
for obtaining Government orders to the writing off of the past losses would 
take a lot of time and unless these losses are omitted in anticipation of write 
off orders of the Government, the preparation of Proforma Accounts may 
be indefinitely delayed. It has, therefore, been desired that Government 
orders may be issued for reducing past losses from the Capital-at-Charge. 
Action is already in hand to obtain concurrence of the Ministry of Finance 
and the Comptroller and Auditor General of India to this procedure. 



Pending concurrence of the Ministry of Finance and the Comptroller 
& Auditor General of India, instructions have been issued for maintenance 
of Proforma Accounts in the revised proforma. 

[Deptt, of Rehabilitation OM No. 16(5)/70-DNK dated 5-12-70] 

Recommendation 

The Committee are not convinced by the view exprcsscd by the Depart- 
ment that there was no loss on the Truck Operation Scheme. As pointed 
out by Audit, a consistent principle has not been adopted by the Project 
Admin~stration in apportioning the expenditure on repairs, replacement 
and servicing between trucks and other lighter project vehicles. Systematic 
records of Petrol, Oil and lubricants consumption have also not been kept. 
Besides, adequate allowance does not also appear to have been made for 
depreciation of the trucks. 

[Serial No. 26-Para 1 . 1 15-of Appendix to 1 18th Report (Fourth 
Lok Sabha)] 

The committee would like the project authorities to settle in consulta- 
tion with Audit the principles which should govern the allocation oTcomnion 
items of expenditure and the basis for determination of depreciation, interest 
charges etc. Based on these, correcl proforma accounts for truck operations 
should be drawn up expeditiously. 

[Serial No. 27-Para 1 ,116-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

Action Taken 

The principles which should govern the allocation of common items 
of expenditure and the basis for determination of depreciation, interest 
charges etc. have been discussed with Audit on the 20th and 21st July, 1970. 
It  has been agreed that depreciation may be calculated at the rates given 
in Income Tax Rules, 1962, as amended from time to time. 

As regards, calculation of capital-at-charge and interest thereon, Audit 
has appreciated the inconsistency in capitalising the past losses but desired 
that Government should be approached for write off of the cumulative losses 
of the past years. The Financial Adviser & Chief Accounts Officer, 
Dandakaranya Project is of the view that unless the past losses are omitted 
in anticipation of write off orders of Government the preparation of proforma 
accounts will be indefinitely delayed. The matter is still under discussion 
with the Comptroller & Auditor General of India. 



In pursuance of  the agreement reached, Audit has revised the proforma 
accounts of the Truck Operation Scheme and has arrived at  a net deficit of 
Rs. 17.18 lakhs (being revised to Rs. 20.20 lakhs) against the earlier figure 
of Rs. 69.10 lakhs. If the interest charges are calculated after omitting the 
past losses on the Scheme, the deficit will come to Rs. 7.17 lakhs and not 
Rs. 20.20 lakhs as worked out by Audit. 

[Dcptt. of R~habilitation O M  No. 16(5)/70-DNK datcd 5-12-1970] 

Four other points emerging from the date furnishxi to the Committee 
need attention : - 

Out of 345 mrwths when 84 trucks remained idle only 143 months 
pertained to monsoon period. The idleness was thu:, not confincd 
to lnnnsoon period as claimed by the Dzpartment but i t  covered 
other pericd also. 
* t * !r ir 
7. 0 > * 
30 trucks have been condernncd and another 15 declared surplus 
(out of the total fleet of 156 trucks). Thcse shollld be immediately 
disposed of. 
h * * * 
C % * * 

[Serial No. 28-Para 1.117-of Appendix to 118th Report (Fourth 
Lok Sabha)] 

Action Taken 

(i) Details of 83 turcks which are stated to have rcmained idle have 
bcen called for from Audit. Further information will follow. 

(iii) Action for disposal of the condemned trucks is in hand. Approval 
of Government for condemnation of 23 trucks has already been 
.%corded. 
* * * * * * 
* * * * * * 

Deptt. of Rehabilitation OM W .  6(5)/70-DNK datcd 7-1 219701 



Recommendation 
Action should also be taken to control the shortages of foodgrains 

during transit and storage which in some cases have been as high as 3.10%. 
For this purpose some norms for godown and handling losses should be 
fixed so that the project authorities might be able to ascertain whether losses 
at these stages are more than what should be normal. 

[Serial No. 30-Para 1.1 %-of Appendix to 1 18th Report (Fourth 
Lok Sabha)] 

Action Taken 
Shortages of foodgrains during transit are being progressively brought 

down by systematic control at each stage. 
Regarding norms for godown and handling losses, attempts were 

made to ascertain such norms, if any, prescribed by the Food Corporation 
of India and by the Ministry of Food & Agriculture. We were informed 
by those authorities that no such norms have been fixed by them and each 
case was to bz decided on its merits. Howaver, the question of fixing norms 
is being examined further with reference to the procedures followed by other 
organisations handling foodgrains. 

[Deptt. of Rehabilitation OM No. 16(5)/70-DNK dated 5-12-1970] 

Recommendation 
The Committee observe that no details are available with the 

project authorities in respect of goods worth Rs. 24.30 lakhs shown in the 
accounts as manufactured under the Industrial Scheme. This amounts to 
more than a third of the total value of goods manufactured under the scheme 
according to the accounts i.e. Rs. 61.44 lakhs. The matter needs thorough 
investigation and the Committee would like to be apprised of the results 
thereof. 

[Serial No. 32-Para 1.130-of Appendix to 118th Report (Fourth Lok 
Sabha)] 

The data compiled by Audit shows that this scheme incurred a cumula- 
tive loss of Rs. 35.60 lakhs upto end of March, 1967. The project autho- 
rities have, however, not accepted these figures, which are stated to be under 
verification. It is regrettable that the Project authorities did not keep any 
systematic record of the receipts and outgo under the scheme in which 
substantial investment took place year after year. The Committee would 
like the accounts to be overhauled within a period of six months and the 
correct picture of the working of the scheme to be presented to them. 

[Serial No. 33-Para I .13 1 -of Appendix to 1 18th Report (Fourth Lok 
Sabha)] 



Action Taken 

An Officer of the Department of Rehabilitation has been nominated 
to conduct investigation regarding the details of the goods worth. Rs. 24.30 
lakhs shown in the accounts as manufactured under the Industrial Scheme 
in Dandakaranya. The Enquiry Officer has already visited the Project 
area twice. A detailed report from him is awaited. 

2. I t  is understood that the discrepancy has been brought down from 
Rs. 24.30 lakhs to Rs: 2.24 lakhs. Further reconciliation is in progress. 
A correct picture regarding losses will become available after reconciliation 
of accounts is carried out fully. 

[Deptt. of Rehabilitation OM No. 16(5)/70-DNK dated 5-12-1970] 

Further Informatien 

The Officer nominated to conduct investigation regarding the details 
of the goods worth Rs. 24.30 lakhs shown in the accounts as manufactured 
under the Industrial Schemes in Dandakaranya ha's since submitted his 
Report. A copy of the Report is enclosed. 

2. The Enquiry Officer has observed that after taking into consideration 
the closing stocks, the unaccounted for debits, the double entry of raw 
materials and the typographical mistake in Audit notes, the discrepancy 
i n  the manufacture of goods under the Industrial Schemes in 
Dandakaranya has further been brought down to Rs. 1.97 lakhs. Further 
reconciliation is still in progress. The Enquiry Officer has come to the 
conclusion that there was nothing very seriously wrong with the production 
of the Industrial Units except that proper care was not taken to keep the 
accounts up-to-date. Audit is being requested to verify the reconciliation 
effected so far. 

[Deptt. of Rehabilitation OM. No. 16(5)-DNKJ70 Pt, dated 20-4-19711 

Recommendation 

The Committee note that an avoidable expenditure of Rs. 0.89 iakh 
was incurred on soling of a road beyond the specified thickness due to cx- 
cessive purchase of material by the Divisional Officer, contrary to instructions 
stated to have been given to him. The matter is under enquiry. The Coni- 
mittec would like to be appriscd of the outcome thereof. 

[Serial No. 51 -Para 1 .187--of Appendix to 1 18th Report (Fourth 
Lok Sabha)] 



Action Taken 

An enquiry has been instituted to  :- 

(a) 'ascertain whether the entire material purchased was fully and 
propcrly utiiised; and 

(b) to fix responsibility for negligence/wrong doing, if any. 

2. The Superintending Engineer (Construction) has been appointed 
as the Enquiry Olscer. 

3. T>;io i o  the pre-nccup:iti:~n of the Superintending Engineer (Cons- 
~r .~ ic t io i~)  with tho cmcrg::nt works for Ilo~ijing the thousand5 of families 
of displaced persoils of the recent influx, it has not been possible ror him SO 

far to coinplctc tlic enquiry. He has becn n ~ k e d  to expedite thc cnqi~iry. 
The Committee will be apprised of thc  ouic.)nic thereof. 

[L):ptt. of Rchnbilitation OM NJ.  16(5)/70-DNK d'itzd 5-17-1970] 

Recommendation 

A sum ol' Rs. 2 .69  lakhs i:, stated to bt  pending rccovcry on account 
of work done by members o f  the Dal for various agencies. This s h o ~ ~ l d  be 
quickly recovcred. 

[Si. N3. 53 - p . m  1.199 of-Appxdix to 118th Report (Fourth Lok 
Sab1ia)l 

Action Taken 

Thc qwition of rcalisation of outstanding dues on account of work 
done by Sahkaris ;c b:ing pursued vigorously with the employing agencies. 
The Public Accounts Committee will be kept informed about the progress 
in the rc:dization ol'outstanding dues. 

[Dcptt. of Rehabilitation OM No. h/3/70-SA datcd 23-1 1-19701 

ERA SEZHIYAN, 
Chainnan, 

Public Accounts Committee. 
NEW DELHI, 

August31,1971; .- .-- 
Bhadra 9, 1893(S). 



APPENDIX I 

No. 40-10165-AE dated the 10th January, 1966 
Division of Agricultural Engineering, IARI, New Delhi-12. 

Director, I 

Directorate of Agri. & A. H.. 
Dandakaranya Project, 
Kondagaon. 
I .  With reference to your letter No. DAG/AGR/IZl/ViI.  11, 65 dt. 

14-10-65, 1 have the following to state :- 
2. We have not tested the Krishi Power tillers being manufactured a t  

Sanatnagar, Hyderabad yet. However, we have kept ourselves informed 
somewhat, about reports of their general performance as  also we have 
observed trials of the machine. We have got thorough tests of Akitu, R-2 
and S-4 which are very similar to  the Krishi Power Tiller and are essentially 
earlier prototypes of the same Japanese Company. 

3. The Akitu-2 Power Tiller has great difficulties in working in hard 
soil and newly reclaimed land. In fact i n  clay soil which is quite dry, it 
cannot operate at all without first ploughing the land with a conventional 
mould-board plough. When the soil is less hard the rotary tillage tends to 
be very shallow. ' 

4. Our opinion on the rotary tilier in general in the country is that there 
is too much expenditarc on the transmission system for the rotary tiller 
rnachi~jsrn which may constitute 40 to 50n{ of the total cost of the 
machine, whereas a great dea! of mnchi~ii: parts 3s also special stcel are 
required for the shafts and g a r s  as :ilso for the suil working rotary tillage 
tools. Such an elahorale t ran~rn i~s ion  s y s k ~ u  would be ditficult for the 
avcrage farmer to operate. most susccptiblc to costly break dov,.:~ and difficult 
to rejuir a t  thc village lcvel in our country. Thus, it would appear riot to 
he w r j .  .stri~:;hlr, particularly in view of the extremeforeign escf~ange shorfnge 
and thc difliculty of getting suitnhl~ srcels ,for the .mil working tools within 
thc country and due to lack of subsidiary industries and servicing ceatres 
built up upto an adcquatc level. 

5. P regret this delay in answering your letter. 

(S. E. ROY) 
10- 1-66 

Hen:? (.f the dirision of Agri. Engg. 



Report of the Committee on Power Tillers 

In their letter No. 7(40)/66-DNK dated November 1, 1969 the Depart- 
ment of Rehabilitation constituted a Committee consisting of the following 
to go into the question of utilisation of Power Tillers in Dandakaranya and 
to suggest measures for their full ~itilisation/disposal if surplus : 

(1) Shri S. R. Roy Agriculture Adviser, Department 
of Rehabilitation . . . (Chairman) 

(2) Shri Rhupinder Singh, Deputy Chief Administra- 
tor, Dandakaranya Project . (Member) 

(3)  Shri S. N. Tripathi Financial Adviser & Chief 
Accounts Officer Dandakaranya Project. . (Member) 

(4) Shri R. A. Rangaswamy Superintendent, Trans- 
port & Workshop, Dandakaranya Project. . (Member) 

2. I n  a subsequent letter of 6th December, 1969 the terms of reference 
of the Committee were amplified as follows : 

(i) to enquire into the causes of the non-utilisation of Power Tillers 
in Dandakaranya; 

(ii) to suggest the desirability and ways and means of putting the 
Power Tillers in working order; and 

(iii) to suggest measures for full utilisation/disposal if surplus of Power 
Tillers. 

3. Later, in February, 1970 the Department of Rehabilitation included 
the Director of Agriculture & Animal Husbandry, Dandakaranya Project 
in the Committee. 

4. The Committee consisting of the following members met at  Kora- 
put on 12-8-70 : 

(1) Shri S. R. Roy Agriculture Adviser, D.O.R. 
(2) Shri Rhupinder Singh, Deputy Chief Administrator, Dandakaranya 

Project. 
(3) Shri S. N .  Tripathi, F. A. & C. A. O., Dandakaranya Project. 

(iii) While group-farming is practised in Dandakaranya in the first 
year of induction of families as individual allotment is not possible 
by thot time, in fact no group or co-operative farming has been 
adopted among the settlers. Hence, the use of Power Tillers on  
group or co-operative basis has had to be ruled out. 

(iv) An individual holding consists of 5 . 5  acres which is rather small 
for the operation of a Power Tiller. 



(v) The settlers in Dandakaranya have not become adequately me- 
chanical-minded as to be capable of handling Power Tillers and 
attending to minor repairs on necessity arising. Experience shows 
that they are indiffetent, even uninterested, in this regard. In the 
remote areas of Malkangiri, Umerkote and Paralkote, workshop 
facilities just do not exist and repair facility is thus non-existent. 

(vi) Individual settler families have not reached the stage of financial 
ability to affort the purchase of a power tiller costing about 
Rs. 8000/-. 

(vii) Even if the Project were asked to hold the power tillers and hire 
them out to settlers, creation of separate establishment and main- 
tenance facilities would inflate bverheads so much as to make the 
hiring charges wholly uneconomic for settlers. I n  this connection, 
the Committee was apprised that Government had not agreed 
to the hiring out of power tillers for use as pumps by settlers on 
P.O.L. basis. 

6. Apart from these considerations which were thought vital, the 
Committee was intimated that most of the power tillers have not been shifted 
from Mana where the consignment was received in 1966 on account of the 
fact that defects were detected by the inspecting authorites of the Project 
and correspondence ensued for their rectification. It was learnt that 
the firm replaced certain parts and attended to certain minor defects earlier, 
but the joint inspection by the representative of the D.O.R., the Project, 
the D.G.S. & D., and the Firm was done in December, 1969 and further 
inspection of the design aspect was done in January, 1970. The latest posi- 
tion is that the Project authorities have referred to the D.G.S. & D. the ques- 
tion of arranging some parts which. according to them, were included in the 
accepted tender. 

7. While examining the matter and cross-examining the officials of the 
Project, it was understocd that the Project had made reference to the 
D.G.S & D. in August 19 67 in rcgard to (a) delayed receipt of Power tillers 
(b) deficiencies in supply of certain accessories and (c) "inherent" defects and 
shortcomings in the manufacture of power tillers. The question of delay 
was, however, dropped and certain deficiencies were reported to have been 
made LIP by the Firm while certain other deficiencies were still remaining 
to be supplied. As mentioned in the preceding paragraph, certain pump 
attachments are, according to the Project authorities, required to be supplied 
by the Firm as per the accepted tender. 

8. The question of the so-called inherent manufacturing shortco~nings 
a . l l  d:f ects remained under protracted triangular correspondence among 
th: Project authorities, the D.G.S & D. and the Firm. The Superintendent, 



Transport & Workshops of the Project pointed out certain defects and de- 
ficiencies. A copy of the inspection report of the Superintendent, Transport 
& Workshops furnished to the Committee is available at Annexure I. Arart  
from correspondence, joint inspections were held by the representatives of 
the Project and the Firm on two occasions in December 1966 and January 
1969. This led to progressive rectification of some of the defects and re- 
placement of some other parts. Eventually, in December 1969, a joint 
inspection was organised with the representatives of the Department of 
Rehabilitation, the Project, the D.G.S. & D. and the Firm. Copies of joint 
reports as a result of these inspections are placed a t  Annexure TI. As would be 
evident therefrom, some of the defects have been removed as a result of these 
inspections. But the Superintendent of Transport & Workshops pointed 
out that one of the main defects i.e., overheating of engine still persists. 
It was understood that the contention of the Firm was that this, being design 
feature, was outside the scope of the contract. It was learnt that the rc- 
presentative of D.G.S. & D. had also agreed with this view and, hence, any 
further action on this score could not be taken. 

9. The Committee made specific enquiries whether thc power tillers 
were worked in the field and any defects noticed as a result of actual field 
operation. It was learnt from the Superintendent, Transport & Workshops, 
in whose charge the power tillers have been kept, that 4 power tillers were 
worked on lift irrigation i.e., as pump, for about 400 hours each and it was 
seen that the rings and bearings wore out prematurely and the connecting 
rods broke. As a result of inspection in December 1969, the Firm replaced 
these parts in the 4 engines free of cost. Another operational defect observed 
was that there was abnormal quantity of carbon deposit in  the cylinder 
head of the engin:., as n result of which. top oveihauling became necessary 
every 30 to 40 hours of o?era!ion. Further. when used for tilling and purnp- 
ing operations. the iiL~tcr-coolc~?t in the hopper begins to boil after h d f  an 
hour of use and co~itinues to boil of the use is continued resulting in loss 
or coolent nceding constant replenishment. This means a great handicap 
during the operation. 

10. The power tillers were not found to be in a condition in which they 
could not be \rorked and ithi.reSorr, the necessity of devising ways and means 
of putting them in working order did not arise. However, the defects pointcd 
out were thought to be quite material. It was further learnt that the other 
great diflicully that the settlers wcrz not inclined to take to  the use of power 
tillers and were. in any cas- .lot cquippcd therefore was also relevant. I n  
actual handling. it was foun .I that the effort to steer a power tiller on account 
of iis vibrations was quite ~trenuoub. 

11.  Consider~ng the various factors i .e.,  the purposes for which the 
the powcr t~llers were initially procured. the conditions obtaining in the 



Project area, the financial and physical capacity of the settlers to own and 
handle the tillers, the defects in the Krishi Power Tillers as they were supplied 
and more particularly the inherent .structural design defect, the Committee 
felt that the power tillers were not suitable for Dandakaranya operations. 
We were informed that the Department have intimated that other Projects 
also did not feel rnclined to take these power tillers. As such, it was thought 
that the tillers should be declared surplus to the requirement of the Danda- 
karanya Project and disposed of to the best advantage of the Government. 

Sd/- 
S. R. ROY 
13-8-70 

(Chairman) 
( R  A. Rangaswamy) 

(Member) 
(S. N .  Tripathi) 

(Member) 
Sd/- (Bhupinder Singh) 

Metuber 
(Bhupendra Singh) 

,4lzi11ber 



Technical Inspection Report of Krishi Power Tillers 

These power tillers have been designed and constructed for undertaking 
various field operations in soils which have already been prepared by other 
methods. 

After thorough examination of the Tillers and accessories, the following 
observdtions are offered : 

( I )  The Prime Mover is a water hopper called petrol starting, kerosene 
driven single cylinder horizontal engine. Water begins to boil 
after half an hour of use. The representative of the Company 
informed that this is a common feature on these machines and 
does not affect the long range performance as long as water is 
to be level in  the cooling hopper. It is felt that running the engine 
hot has a tendency to induce excessive wear on the piston rings 
and consequcnt premature failures. The overheating occusrs 
probably due to insufficient quantity of water in the cooling systeni 
and also lack of circulation. 

( 2 )  As per recommendation of the operation manual of the machine. 
the engine oil is to be changed every 30 hours as against the normal 
change recommended in engines between 100 to 200 hours. T h ~ s  
\\auld definitely entail higher cost of operation due to the frequent 
replacement of engine oil. 

( 3 )  Fitmelit of the Air cleaner to  the Carburettor is no1 very sound 
In as much as ~~nc lean  air can by-pass the air cleaner through the 
clampmg arrangement. This will surely reduce the life of the 
mov~ng parts of the engine. 

(4)  On one or two engines when the tappet covers are opened for 
examination, it was observed that the rocker arm bushing uas  
too loose on the rocker shaft. With this type of fitment it is 
practically impossible to maintain correct tappet clearance. 

(5) The fitment of the rear wheel assembly which acts as third leg 
for the tiller and for adjusting the depth of out is very flimsy. 
The rear wheel inner tube part No. 437 is very loose in the inner 
tube part No. 433 in almost all the machines. 



(6) Shaft rear wheel part No. 440 is very loose in the tail wheel part 
No. 438. The end play of the tail wheel in the bracket is also 
excessive. Though greasing arcangement is provided, since the 
unit has not been made dust-proof, it is feared that this might 
be a source of the constant trouble during operation. 

(7) In  some cases, the adjustable Screw part No. 436 is also very loose 
in the threaded portion of inner tube part No. 437. 

(8) The quality of welding done in almost all the joints of the frame 
and other parts are very poor. 

(9) The fitment of the wheel tube part No. 129 on the wheel shaft 
part No. 78 is not upto standard. The tube is loobe on the shaft 
and the drive is transmitted though pins. which are also not snug 
fit in the sub-assembly. Due to the looseness in parts there is 
I~kelihood of these parts getting worn out prematurely and conse- ' 
quent failures. 

(10) The tyres fitted on the power tillers arc imported Japanese ones. 
It 1s understood that these shes of  tyres are not manufactured 
in T n d ~ i .  I n  the event of failure o f  any tyre, the replacement will 
not be possible. 

( I  I )  The chromium plating on the handlcs of the power tillers is 
very poor. 

(12) The construclion of the steering clutch actuating lever fitted on 
to the chromium plated handles is very poor and this is likely to  
be a source of constant trouble. 

(13) The pins and  joints 01' the traverse gear is of poor construction. 
The universal joints and pins used are very flimsy and the sections 
are very thin and likely to cause heavy wear and tear. 

(14) The tyres supplied along with the machines appear not to be of very 
good quality inasmuch as one ol'the tyres got broken in the course 
of one hour run. Suitability of  these tyres can be commented 
upon only after the machine is put to vigorous trails i n  due course. 

(15) It is unders~ood that these tiller\ are to  be hired out lo the settlers 
for tilling the soil and settlers t h e n ~ s e l ~ e s   ill operate these 
tillers after a training of a fortnight to he given by the 
representative of the firm. Considering the vulnerability 
of the machines as discussed above, it is feared that the settlers 
might not be in a position to operate and that utilisation to their 
best advantage. These power tillers can complete ploughing of 
one acre iu 8 hours. One operator canno( continuously operate 



for all the 8 hours as i t - i a v o l ~ s  lot of strain on the person operat- 
ing and even our tractor operators had been in a position to operate 
this machine only for a period of 4 hours. 

Considering the hire charges recommended by the Ministry 
i t  is feared that a total cost per acre the settler has to pay for plough- 
ing one acre of land would not probably be within his reach. 

I t  is understood that one mechanic is proposed to be stationed 
at each zone to look aftur those machine spread in the enlire Pone. 
Considering the design and construction of these machines and 
technical skill of our settlers it is feared that one mechanic may 
not be i n  a position to manage all these tilllers and tillers would 
require constant attelltion if they were to be operated continuously 
during the ploughing season. 

(16) At all these stations both petrol and kerosene oil and lubricating 
oil will have to be stored. In view of the fact that the engine oil 
is to be changed for every 30 hours as per recommendations i.e., 
after 34 days of operations, the mechanic will have to attend ma- 
chine for doing such oil replacement. This important work on 
the engjnc can not be left to the settlers themselves or the Sewak 
under. \vliosc custody these machines are supposed to be station- 
ed. 

Sd/- 
R. A. RANGASWAMY, 

Superiirteltdmt, 
Tral!spar( & Workshops. 



A NNEXURE-II 

Ambaguda 1-1 2.1969. 

Joint Inspection of Krishi Power Tillers was undertaken at Mana, 
Umerkote and Ambaguda in the Dandakaranya Project area, from 29-1 1-1969 
to 1-12-1969. The Committee constituted of the following officers :- 

1. Shri S. R. Roy, Agricultural Adviser. 
2. Shri R. A. Rangaswamy, Supdt. T. & W. 
3. Shri S. S. Puri, Asstt. iwpecting Officer, D.G.S. & D., Hydera- 

bad. 
4. Shri B. S. Prakasha Rao, Representative from M/s. Krishi Power 

Tillers. 
The purpose of this inspection was to discuss the points raised by the 

Superintendent, T & W, vide his note dated 22-1-67 as recieved alongwith 
the D. G. S. & D' s letter No. Project/FG/220 8 1/057/r dated 5-1 1-67. 

The following decisions were taken. 

1. As repofted by the Technical Adviser and also as witnesses during 
the trials on 2 nos. Tillers at Mana and one number at Umerkote, the cool- 
ing water starts boilin2 after about 30 minutes of running. The Firm's con- 
tention is that this is a normal feature of the machine and would 
not abnormally effect the wear and tear on the rings and cylinder liners. 
In support of this, he quoted that the authorities like Indian institute of 
Sciences, Bangalore while conducting the test had checked the aspects like 
temperature of cooling water and did not comment adversely. The matter 
was discussed at great length and it was the opinion of the Superintendent, 
T & W that the excessive temperature due to boiling of the water will adversely 
effect the performance of the rings. The Company's representative assured 
that the temperature at the sleeve end wiIl be 85 tb 900C when the water is 
actually boiling. Since this point could not be verified at site for want of 
instruments, it was decided that this will be demonstrated by the firm at 
their Hyderabad works. 

The D.G.S.&D.'s representative however contended that this aspect 
can be decided after seeing the Indian Institute of Science, Bangalore report 
only (provided of course this test has been covered by the scope of the tests 
conducted by the IIS Bangalore). He also asserted that in case the firm 



ould establish their statement as made above, the replacement of 4 connect. 
Ing rods alongwith set of piston rings which have so far been damaged will 
not be free of cost. In that case, the matter will have to be referred to some 
appropriate authority. The Agricultural Adviser however suggested that 
this test should be conducted at  the Tracter Testing and Training Centre 
at Budni (M. P.) near Bhopal. It has, however, been decided to witness 
the test of an engine at the Firm's premises at Hyderabad on 22-12-1969. 

2. Change of Engine Oil: 
As stated by the manufacturers the engine oil is to be changed every 30 

hours as against the normal practice of 100 to 200 hrs. This will be rather 
inconvenient when utilised in remote and interior parts. The Firm's re- 
presentative explained that since the size of the pump is 1 .a litres as against 
4.5 to litres in case of engines which specify larger period for oil change, 
this cannot be avoided, and this has been accepted. 

3. Fitment of Air Cleaners: 
As regards fitment of Air Cleaners, the contention of the firm has been 

accepted. Though the Air Cleaner tube is loose in the housing but since 
a seat has been provided on which the end of the tube will be seated and the 
onrushing air if any will be blocked. 

4. Rocker Arm Bushes: 
Since this has been only on 2 cases, this matter has been dropped. 

5.  Fitment of rear wheel Essy: 
As stated by the Firm's representative, they are maintaining a clearance 

of 1 mm. This being a part of Firm's design, it has been decided to accept 
this. 

6.  Adjustable Screws Loose: Dropped. 

7. Quality of Welding: 
Though the quality of welding has scope for improvement but since 

there have been no significant failures in respect of this in the past, the 
weldings are expected to stand the normal stresses and hence this point is 
dropped. 

8.  Fitment of wheel tubes: 
Although the opinion of the Technical Adviser is a sound proposal 

and would produce better results, since this is a feature covered by the manu- 
facturer's collaborators, it has been decided to accept as such. 

9. Tyres: 
This point has been dropped. 



10 & 1 1 .  Chromlum plathg: 
Here again there is scope of improvement and since the firm has agreed 

to replace in all 15 pairs of leavers which are in bad condition, the matter 
has been dropped. 
12. Pins and Joints of transfer gear: 

The matter was discussed at great length and it was decided that the 
firm will replace 2 pairs of part number 222 and 217 free of cost. 

13. Quality of Tyres: Dropped. 
Shri Bhupinder Singh, Dy. Chief Administrator, DDA, Koraput, 

also participated during the inspection and discussion at Mana on 29.1 1.69. 

Sd/-S.R. Roy 1.12.69 

Sd/-S.S. Puri 1 .I2.69 

Sd/-B.A. Rangaswamy 1.12.69 

Sd/-B.S Prakahsa Rao 1.12.69 



Inspection Report 

Hyderabad, 22-12-1%9. 

Joint inspection of Krishi power Tillers was undertaken at MIS. Krishi 
Engines Private Ltd., Sanatnagar Hyderabad-18 on 22nd December, 1969. 
The following are present : 

Mr. R.A. Rangaswamy, Superintendent, T & W. 
Mr. R.V. Narayana, Inspecting Officer, DGS&D, ~ ~ d e r a b a d .  
Mr. G.K. Reddy, Technical Director, Krishi EnginesP. Ltd., Hydera. 

bad. 

Mr. B.S. Prakash Rao, Krishi Engines Pvt. Ltd., Hyderabad. 
Though Shri S.R. Roy, Agricultural Adviser had sent a telegram sta- 

ting that he would be present, he did not attend the demonstration. 

Since there was a difference of opinion regarding the temperatures of 
the cooling water of the prime mover, it has been decided in the joint inspec- 
tion at Ambaguda on 1-12-1969 that a demonstration should be arranged 
at the firm's premises at Hyderabad. Before the commencement of the 
demonstration Shri Reddy informed that the earlier contention of the re- 
presentative of the firm that there is variation in the cooling water temperature 
at the top of the hopper and near the cylinder was not correct and that the 
temperature of the boiling water would not adversely effect the performance 
of the engine. However, one engine was tested. This engine had been run 
on the full load for more than 11 hrs, and the readings of the temperature taken 
at the cylinder and the top of the hopper in the boiling water indicated that 
there was practically no difference in temperature, through at  times there 
was a marginal difference of about 10C. Shri Reddy felt that this would 
be the normal case in all such engines. He was of the opinion that boiling 
of the water in the hopper is allowed as a design feature to enable the heat 
to be desipated as steam. He also mentioned that number of Japanese 
power tillers such as Yanmar, Kubota etc. have the same design feature and 
there also the phenomenon of boiling water in the hopper is the same. 

It was, however, of the opinion of the Superintendent T & W that com- 
pared to the conventional water cooled engine where thefemperature in cooling 
system is maintained at a particular level, the temperature obtained in these 
engines is higher and to this extent there would be more wear on the moving 
parts. Shri Reddy felt that this being a design feature, it could not be helped. 



As mentioned in the previous joint Inspection Report, MIS. Knshi 
Sales & Service made available the original test report of the Indian Insti- 
tute of Science, Bangalore on Krishi engines. In para 4, 'Test Set-up', they 
have mentioned that there is no need for measuring the cooling temperature, 
as hopper cooling was used. Perhaps they have accepted the boiling of water 
as a design feature. 

Shri Reddy agreed to supply free of cost 4 nos, connecting Roads and 
4 sets of Piston Rings. 

In view of the observations made on the engine by the Indian Institute 
of Science, Bangalore and the boiling of water in the hopper being a design 
feature, it was felt that there would be no necessity to have the engine once 
again tested at Tractor Testing Centre, Budni. 

A copy of the report will be forwarded to Shri S.R. Roy, Agricultural 
Adviser and after obtaining his concurrence, Shri Rangaswamy, Superinten- 
dent T & W has agreed to release the inspection reports for arranging balance 
of payment to the firm. 

Sd/- (R.S. Rangaswamy) Sd/- (G.K. Reddy) 

Sd/- (R.V. Narayana) Sd/- (B.S. Prakash Rao) 



Summary ojmain recon~mendations~concIuswm --- - 
S. No. Para. No. Ministry/Department Re~~~m~ndations/Conclusions 

concerned -- -. 
1 2 3 4 --- 
I. 1.4 Rehabilitation The Committee hope that final replies inZrespect of recommenda- 

tions to which only interim replies have so far been furnished will be 
submitted to them expeditiously after getting them vetted by Audit. 

2. 1.13 -do- The Committee note the difficulities explained by the Department 
of Rehabilitation in the preparation of a long term Plan for the Danda- 
karanya Project and to place it before Parliament alongwith the De- 
mands for Grants when next presented. The Committee also note 
Governments view that such a plan can be prepared by the Project 
only after the picture regarding further release af land by the State 
Governments of Madhya Pradesh and Orissa becomes clear and a 
final decision is taken regarding the ultimate number of families to be 
resettled in Dandakaranya. The Committee desire that efforts should 
be made to finalise these matters quickly so as to prepare a Master 
Plan to be laid on the Table of the House with the Demands for Grants 
for which a target date should,be fixed. 

The Committee would like to suggest that a suitable norm for out- 
put of tractors in respect of both haulage and cultivation be prescribed 
taking into account the peculiar conditions of the project area so as 
to ensure their economic utilisation. t 



1.23 -d 0- The Committee understand that as a result of reconciliation of 
figures with Audit the number of idle hours of tractors during 
the period 1961-62 to 1968-69 has since been revised to 2 lakhs approxi- 
mately. The revised figures include 1 .45 lakh idle hours due to avoid- 
able reasons. While the Committee take note of the difiiculties lead- 
inp to loss of hours they would urge that efforts should be made to 
reduce the idle hours due to avoidable reasons by better provisioning. 1 
of spares and P.O.L. for tractors and closer coordination with State j 
Governments concerned for timely availability of land for reclama- 
tion. 

.26 -do- The Committee are not satisfied with Ministry's reply that depend- 
ing on the results of the modifications on a few Mitsubishi engines - 

OI and the future requirement of tractors in the Organisation, action 
will be taken either to commission the Komatsu tractors fitted with 
these engines or to dispose them of. 

The Committee feel that the actual requirement of the proiect 
should have been assessed and action taken to dispose of the surplus 
ones long back. 

6. 1.29 -do- The Committee find from the enquiry report of the Couknittee 
on Power Tillers that the basic considerations on which the scheme 
of Power Tillers was introduced have been found to be not true. The 
Committee would like Government to fix responsibility for the faulty 
planning. 



-- -- - -. - - - - - -- 

1 2 3 4 
& 

7. 1.30 Rehabilitation The Committee further note from the enquiry report that no action 
could be taken against the firm for the presisting defect of overheating 
of engine as the D.G.S.&.D. has agreed with the firm's contention that 
"it being design feature was beyond the scope of contract". The 
Committee would like Government to examine as to why an engine 
with defective design was accepted and what course of actian was 
now open to Government. 

1.34 -do- The Committee note that the discrepancy in the accounts with 
regard to the goods manufactured under the Industrial Scheme in 
Dandakaranya has been brought down from 24.30 lakhs to Rs. 1.97 
lakhs subject to verification by Audit. The Committee desire that 2 
.;rther reconciliation should be completed as early as possible and 
the Committee apprised of the results thereof duly vetted by Audit. 

- 




